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sit vy wivee welt @ =T AW
T W W T ¥ YT owRe f ?
(Interruptions),

MR. DEPUTY-SPEAKER: Please sit
down. All of you please sit down. The
Minister wants to say something.
Please allow him to have his say.

(Interruptions),

SHR] BHISHMA NARAIN SINGH:
Mr. Deputy-Speaker, Sir, this
Motion is very important and, there-
fore, I do not want that there should
be two opinions or controversy about
it. Since we have got majority discus-
sion on Bearer Bonds 2sould have con-
tinued and voting would have taken
place. But I do not want 1%, The issue
is important and you can postpone the
discussion and take up the Motion on
Gujarat.

MR. DEPUTY-SPEAKER: Now the
House will take discussion on the Mo~
tion on Gujarat. Shri Ram Vilas

16.08 hrs.

MOTION RE. SITUATION ARISING
OUT OF AGITATION AND DEMONS-
TRATIONS RE-RESERVATION OF
JOBS FOR SCHEDULED CASTES AND
SCHEDULED TRIBES
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ete. re. reservation of jobs for SC&ST (Mot.)

ot 7 afeww g afaw afwwret 7
ﬁmwmétwﬂngggf
wEREy B W ’
fnfqﬂmfh£4

Nothing in this article or 10 clause
(2) of article 29 shall praveat the State
from making any special provision for
the advancement of any socially and
educationally backward classes of citi-
zens or for the Scheduled Cas‘es and
the Scheduled Tribes.

T T, A 16(4) 7 vheg--

Nothing in this Article snall prevent
the State from making any prevision
for the reservation of appointments or
posts in favour of any cackward class
of citizens which, in the opiaion of the
State is not adeguately -epresented in
the services under the State.

TEON ¥ WA ® §ay § TWC-
foea frfare so ='e ofqdt & &

‘Untouchahility’ is abolisheg and its
praclice in any form is foroidden. The
enforcement of any disability arising
out of ‘untouchability’ shall be an of-
fence punishable in accordance with
law.

IS WETEw, T QT WS d =1
TWUT W W L | TR IE A
ey F 46 W *gr AT § PE——

The State shall promote with special
care the educational and economic in-
terests of the weaker sections of the
people, and in particular, of the Sche-
duled Castes and the Scheduled Tribes,
and shall protect them from social in-
justice and all forms of exploitation,

16.14 hrs.

[SHR1 CHIFTAMANI PANIGRAHI in the
Chair]

» 5 a
2;"?@3&3
aa?‘iig
FEE e 1
iamigﬂ-
iﬁx:ﬂgﬂ
5§iﬁ%§%

gﬂﬂﬁiﬂ?
st
d¥a5a7
%izg
I
£
%

|
EPE

i
A3 a
235
3
i%q
1

i
i

Y
s
334
;ii
pt-
=1

|
1

&+
i
g
i
A4 4

)
2
!
.

3

3

%
122944

444
g
13343
Tay7d
aﬂb
i

149,

A 4
14
4
4
3%
%
i

47374474 44
1 ii.aa g%+3
ag 14 i 5

% a g
e *33
L EIERE L

A Iimﬁi

ﬂﬂiﬂ?%ﬁgzﬁa

FEES)
w24 23
13
3

A

3

%

31§

5§§
2

“Lgﬂ,
13
TE

1 &2
|
3
17 #
iy 1

oo 2473



375 Situgtion arising MARCH 18, 1981 out of agitation 376
ete. re. reservation of jobs for SC&ST (Mot.)

[ T faerre areraT]

¥ oaff § | R W weeE ®
g gF M wgAT TEAN § | AETA
Hal A 7 99 fga Tog T H OF AT
feqr qr ftq & asaw ¥ AR TH
TN A AT ISAT AT W A AqA
AN ¥ gwk & qF a¥ g AWt w0
W Wl W 97 f& wEtA qA@ FT
¢ & #§ L7 €wa aft § O
w4y Al A W ®F 7 wgar ¥
fe greadl, wifzafaal wit swang
i & Mt # gwearmf w1 FATATA
g 1 AfFT WOty wAr AT F oS
9¥757 wEAA wFrng A frar 9w
FT TS WA IF FT WTH! FATAT FIFAT
g & goar wgar § fe @
Hiat ® o8 ®ig F7 X KT w490
T §FAT

“Mrs. Gandh: today held at the same
time that because of this polcy, gen-
uine merit should not suffer”,

TAH AT WERET FgOE

*“Mrs, Gandhi's remark made at a
meeting of the Congress{l) Parliamen-
tary Party lawyer members was the
first indication of a certain change and
modification of the Government line

held out so far that the policy of reser-
vations is not negotiable”

qw fegw offenfa & & N =7
TAT W gwAW WE v
ur A g€ g fam ¥ srOM 53
qitr fageraig @7 @ ¥ 1 Uw
T AMfagws goT & W W
® FIT IE JIUFS LT v B
QA waqrd ¥ frar @r qr ¢ =
gT dfr 1wy w73, wiawar
T 6T TRA HIT H9 F oamg
givaqt, wifearfeaY &1 frogws W)
T @R | ¥ guar wmar g
f& &8 A7 & I #87 F) J&w
307 7gga € & 7 & omwr A

gt & fe W AT £¥ wewr ¢
F wg NS A A ar @} ¥ 7
i wRwasfEt @ owi owie
wE ar 7kt IX & ? vl wow ey
g faarrea feafa ar dar a5t @ =i
&7 TFT w7 TGS & |

ww Wt ww wgx & 5 wyghem
wifedt, axmfedt, fred it wic
RIENE & q1 g T8 § Y
¥ % va fer W wgr a7 fv 2w
! AT FT AT WY X %, fo
Wiy 24 s W wwar & wr Agf ?
wrr ww gX whee ¥ FF E O
*rf ITFTTHTT X ITAE FWAE
TF WRAT & Awd ¥ ower
war & @ wE wOeyfa Agr gy
ST ¥ | HTETS WA § IgA
oT tEfEe ey § fs 77 W waw
fo o T ¥ ¥ A TgEr @, A0
ft wwm & 0 ¥ H Z9
gz g A T ¥ P
I qg § T L LT AT ¥
fedy # I H & graa ¢ arag
frageors a@t W w3 @
gt & 7 oA A9 ATEd
QT A wY qeww ¥ oy
fagar & 1+ dEgew FeE W
Tresy afawa & foOe 1 g 93 )
T §F NG AT AT " wwnr
¥ FT TEF T [EET ¥ arfEe
fagr smat & ) WY %@ o w7 @
THET FAAT € 1 AN [N EE TR
% &T ¥fewer ¥ 30 qvEe &I W
IATT IF SO Iq8 TG FT /AT
T ¢ Hfed gaTO 45 TTEE
HAY 9T FeAT AHET AT A4,
I auafew ot v &, wrfe o
Tdo ¥ ®eflz & W w14 o7
gt ¥ Ffaw ot & & fev Wy
aZ wew N wmr § 0 sfwd @y
A AT WX T FT T FAALE
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g fomd ataw § fa we,
frmafor g7 gwad & W9
w3, ¥fET fez o S @ fag
faar g Y | wadx g8 fv @«
A T § KfFT AAvea @ 57 e
Aff & 1 QY g WTQ A A qwX
W & @ wdqr wAfem

# qx F9 IW T 91, 9F G
g&, W NI AV AqTH XA, GO
A FAW TE2 WE T, 1970,
d ars A gElw ¥ F agr far
wgl wiT wtd ¥ avgs @ &
afem o Tida oTs A wWar g A
Afs & =|FFT ¥ IqW O & |
uw IMEOT 4T §, AR fagry ®
HAAIG TEAAL WIT AT AT AT
g B wusaer favsfrars #
fafewa e gwr ot IR faad
BT 1T F AT A YT T R T
fear war | femfagt & o €l
w1 F07 fagr W7 whr A7 & {6
¥ wifygt IraT Q17 | 97 IR AT
w af @ fawdl & ¥ g ™
T X A AT @ A qg FA &
w1 gt ¥ gT oW Fy T wll
¥ AR Fe4TH A ZFAT 1@ § 0
w3 fed wer #t =
-t

_wgt ®3 gEwr wr

faurdt = @7 faar am@Tr WX
of I & foar A@ar 1 Qi< WIS
grar w43 @ fa Az & AT Wy
fegr ardm | fagre ¥ fafeer
fanrfaras 8§ agt =1 wifaat ofz
TET WA B A § N Y qede
e a=% qm &= far Wy &,
KfFr ar fafgmr favafearea &
@ &1 at{fr ond & gew arfa
AN TR PX E ) Wy ag A
T qAa § O #Y gy fuwra w7
& fo aQat ® wre . gror ?
gk arz qgar 3, AfrAfam v o
wawx 3 ? umveaa ¥ s faay
¥ ww quar 9 7 Afew  Fasr
wsr ®rz  fRar wer 1« ¥l Avg
wAE F A w1z A wE FEHN
g aarsfay 2 wfa &
¥ | ogarer wgr g foomm oW
gAY qra aTdewAT §, AfwA A
wdl q@ & & 1 oY gardy arew &
TOAT TIAT OHT R T g, W
afarqs saqear @ ¥ Ta AT
F1eor § v gfrar & agy wiEawr
2w 8w & Smmr fea as qEW
w1 awAY wfRr 97 ax AT
iy @ A g Arfa ardi w1 wra
! wigm WA fxar war ag @ &7
fe Y ®X S4rvr w) ver  qAA
wrar § 9441 afkr sl fro
ABAT § | AXAT gR WA B AFA §
fo fea@r wfizr & oF T w0
T 1 A ur Sfhwde A/wt ow®
afgsrr fRar mar @t f5 T =
wr &¢, 1@ fod atc gawy

gty zay ¥ FAr @ +Zr Tar T
au 1T
w5000 ¥ ¥ Iz Qg TwAA
g & gt ¥ ARfRaw & o
aft
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made in allotment of permits or licen-
ces that may lie in the zift of Govern-
ment but do not require any technical
skill exploitation.”

grrt =Y it & fem da
g | T gendg 9§ Fge1 I Pa
7 s fa=16 &g 0H Ml weuw
atv@ w<w fag st a1 fexa &
(mrwurer) Ferheg Y, IT I FOR
7 g 9 aTs O owieay

SHRI BUTA SINGH: Chaudhury
Charan Singh has gone »n teco:d with
regard to the question «~{ reservations.
I am just trying to ascertain from the
hon. Member whether he has also. . . .
(Inerruptions)

it v Powme qews 0 sEEY
# F @gr f& gwie arst & faw'

=
og AT FgaT § (@ wTEAA, @reT
¥ ft gawt P frer s
oo FHAT FATaE B Pav g PF
Fifor | gETA T . AiTesl 6
ot P T

“While the socially and educationa-
lly backward classes (other than
the Scheduled Tribes and Scheduleq
Castes) both Hindu and Muslim,
constituted more than half of our
people, they have little place in
the administrative map of the
country and therefore, smarting in
a sense of injustice and depriva-
tion while the Lok Dal regards that
reservation cannot be a permanent
feature of our arrangement, there
is no alternative to the policy of
professional opportunities, At least
25 per cent of Groups A and B
Group jobs in the Central Govern=-
ment services will therefore be
reserved for young men and woe
men coming from: these classes as
recommended by the Backward
Classes Commission appointed in
the fifties by the Union Govern-
ment itself, under Article 340 of
the Constitution
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[+ Tw Paemg qrraw] % Iy 9 Padt &7 qwrt 7 Fwwn

A ™

: Ly e w S e 4 Tge WY g

it | PoT e g sHtear § awg g og 99w wery Fgr ww @@t I
g EEEL OF TG TE&H AL ATee &1 A< L4

e fatir st @r @ | §&EX T 5
gror & Afe FT mew @ ;Y € @ 780 I SiTedT B W g 9HH-
maz?m? sq g 9ET W ¥ TIMT 9T S97ET § SGIEr g7 |l
T 9T 7T FRA FE T AL ST Y H F1 FgEY Iy HT qIE AGRY T FA
TgF 97 TT WIETT TAT IRAT 4 T A% gT % |
MR. CHAIRMAN: Motion moved:
a0 TEAT A T E‘ P g 0w “That this House expresses 1ts
aremters Foww & fau P =T concern at the situation arising out
st X yTEASY W PR 9 fFePree of the agitation and violent demons-
= trations against reservation of jobs
Ty ® of T wE g7 g FT for Scheduled Castes and Schedu-
T TW T W w W ST T led Tribes in Gujarat, Rajasthan
WEF @l g IJOHT HEE @ ¥ Tia | and other parts of the country.”
MR. CHAIRMAN: There are gome
amendments,
WO THq @ g § fE T
. . . R SHRI BHERAVADAN K. GADHA-
W WHT qfaw g IEHT QT § gerd VI (Banskantha): I beg to move:
aft Iuw Tgr & e W afs ghe- That in the motion
ot 1 9 TN 9T B | g B ‘2 e motian,—
IR YAF 9T F O gHET "X T & add at the end—
fora d1 H FF FoAT AT @iy, ATEL “and resolves that all i
< B political
T G 4 AIUS1 fafaad JC J9- parties in the country and all sec-
& =< P T W @ E? AW tions of the society shouly join
WA, oy, aFcow. & =7 not only in condemning the agi-
wuive 3t T F@ @ ! afz AW tataion but also in lending their
. afx o - active support to the Central
arat A FevE AET A Government in tackling the situa-
TFA @ TG A T IWHT AEE tion go as to restore peace and
ForaT B 9% ) normaley” (1).
, SHRI NAVIN RAVAN : 1
rmﬂ I|TAT AT 1.;I:a=r'q- re’law;r beg to move: R
, TPy ode o 3@ 9 ofrea —
@#wﬂ..!‘wmm“m That in the motion,
g wy® Pxas gt wwrwww gw Wi ¥ gh add at the end—
o W P o ap-few wiv gt wifw “and resolves that all political
Faaft dx I wivl W gt wheC- parties in the country and all sec-

IEE ] w7
afeag & At AT WG, Wt tions of the society should support
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the Central Government as well as
the State Governments in tackling
the situation so as to restore
peace and normaley.” (2)
MER. CHAIRMAN: Shri
Faleiro—absent

SHRI SURAJ BHAN (Ambala): I
beg to move:

That in the motion,—

add al the gnd—

Eduardo

“and is of the opiaion that there
is no controversy as far ag the re-
servalion for Scheduled Castes
und Scheduled Tribes as provid-
c¢d in the Constitution is concern-
cd but certain  difficultics and
disparit es have cropped up in its
implementation in various States
which has led to agitations for
and against  reservation ‘his
House, therefore, appeals to all
leaders of agitation to witndraw
their movement and resolveg Lo
appoint an all party Committee
of the House for removal of diffi-
culties and disparities in imple-
mentation of reservation and
safeguarding the interestg of the
weaker sections of the society.” (4,

MR. CHAIRMAN: Prof, Ajit Kumar
Mehta—absent.
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g 1 (wwaww)

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P, VEN-
KATASUBBAIAH): May 1 make an
appeal? The debate should not, bhe
an acrimonijous one. It has been in-
tended to discuss the problem in its
entirety wilth all “voolness. I will only
request hon. Members opposite....
(Interruptions).

SHRI RAM JETIIMAI.ANI (Bom=-
bay North-West): Request your peo-
ple first, (Interruptions)

SHRI P. VENKATASUBBAIAH:
When Mr. Paswan was speaking, no-
bodv from this side interruption him. .
(Interruptions)

SHRI RAM JETHMALANI. I can
give the names of the Ministerg who
are involved, But I am keeping quiet.
Pleasc ask him not to throw stones.
(Interruptions)

SHRI P, VENKATASUBBAIAH:
1 did not say anything against you,
What I saig is that while you were
speaking, nobody from our side isfer-
rupled you.

st T taery WA : T@ w0 oA
wE, AW I o ¢fer ? v
FHIIFC R AT & wWa g, @
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SHR] BHERAVADAN K. GADHA-
VI: We do not want to make this de-
bate acrimonious; nor do we want
that.... (Interruptions) so far as this
debate is concerned, But I would
certainly say with all the force at
my command that when these forces
are speaking with a double standrad,
naturally, if I do not expose them,
then I am not doing my duty,

H INT P ST WIQ o 99 O -
9% SHAGT FMAT I |
MR. CHAIRMAN: He said that he

is not making any aspersion, (Inter-
ruptions).

St T Teewwr eew . wole
TEET, A9 A 9 § TE Al
&7 Toaar T, fawad w7 ghoat
ST gT 1 (swEw)

fﬁtmﬁm: T 7w @ g feaeme
'

SHRI P. VENKATASUBBAIAH:
This is very unfair. None of our
members is against harijans or against
reservation. The stand of the Gov-
ernment has been made very clear.

None of our members is against hari-

Jans or against reservation.
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f’iﬂ 33 a3 3:4,

T T WHTY WEq ST |
(srervrs)
PROF, MADHU DANDAVATE

(Rajapur): Let there be a debate
between the Bhartiya Janata Party
and the Congress.

lior): Sir, under rule 353, it is per-
missible to say anything against a
person who is not present here, with-
out the previous permission of the
Chair? ’
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“ _..1 am unconcerned with the
question of what place untouchab-
les will have in any political cons-
titution that may be drawm up.
Everyone of the arlificial props
that may be set up in the constitu-
tion will be broken to bits if we
Hindus do not wish to play the
gare .. This removal of untouchabi-
lity is not to be brought about by
any legal enactment.

“It will be brought about only
when the Hindu conscience 1s accus-
ed to action ang of its own accord
removes the shame....”

“You must not ask the Hindug to
emancipate you as a matter of
favour. Hindus must do so, if they
want, in their own interests. You
should, therefore, make them feel
ashamed by your own purity and
cleanliness. ...”

TAET o7
T & A 9T ghoowt & FJeu =7
Lyt L
7g gt 9wy,
(wrevm) 77} T FET A AT w

o giw o a1 f5  afnly st A
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7 97 ¥ fw = 3 aT T BT
weE' ‘1  afer 1980 ® wlaw A
framt &1 AR F wEar any =,
W 1950 ¥ | HT AT TF A A 7@T
foem a1 1 Poe TET aiwe it 5
g T

IO ¥ AW Sieas 7 &
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*SHRI KRISHNA CHANDRA
HALDER (Durgapur): Mr Chairman,
Sir, I would like to speak today in
the language of Kabiguru  Rabindra
Nath Tagore, that i in Bengali.

Sir, we are today discussing a reso-
lution which seeks to take into con-
sideration the agitation and the riots
that are taking place in Gujarat and
other places where brother is being
killed by another brother. The main
ebjective of our discussion to my mind
is to consider it ag a mnationa] issue
and we have to adopt a construective
attitude and try to find out how best
we can solve it. With pain and

anguish I have to say that in Gujarat,
the birth place of Mahatma Gandhi
where he had launched tihe agitaiiun
for the upliftment of tiw people Le-
longing to the Scheduled Castes and
Scheduled Tribes, n agitation is going
on for the last two months over the
question of reservation for these peo-
ple mn the field of elucation, e.aploy-
ment and promotion and whether such
reservations should be or should =not
be there, Sir, I would not like to
take the time of the House for quot-
ing statistics because my frienq and
the mover of the motion Shri Paswan
has already done it. The real question
is that in Gujarat today the down
trodden, poor, oppressed classes and
all those belonging to the lower strata
of the society, and those belonging to
the Scheduled Castes and Scheduled
Tribes who work in fleld and in fac-
tories and who keep the life line of
the nation going by upkeeping pro-
duction are being harassed and op-
pressed, they are being physicaily at-
tacked and their houses and mohallas
are being burnt down and the flame
of hatred ig spreading towards Rajas-
than, We have to assess the back-

ground of such events and factors
that are contributing to such ugly
incidents. Sir, we live in a society

which ig divided on class and :aste
basis where the rich fatten themsel-
ves by the labour of the poor, where
the people belonging to the Schedul-
ed Castes and Scheduled Tribes are
treated as hated untouchables and
suffer from multifarious disabilities, It
is because of these disabilities that
the Constituiton of India has pro-
vided for safeguards which will lead
to the development of these down
trodden people. Therefore, what I
want to say is that day by day on ihe
hand the economic condition of thes=
meglected and oppressed people of
the Scheduleq Castes and Scheduled
Tribs is deteriorating and on the other
hand the army of unemployed peo-
ple in the country ig swelilng fast.
There isg acute unemployment among
the Bcheduled Castes and also non-

*The original speech was delivered in Bengall.
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Scheduled Caste p2ople and employ-
ment is becoming scarce and limited.
When this is the real situation, in-
stead of trying to find a basic solu-
tion to it, we are trying to evade the
real problem ang are trying to find
alibi and shortcuts. Ii is this decep-
tion, which hag lead to the happen-
ings in Gujarat and Rajasthan. The
question that arises next is how the
people of the Schaduled Custes and
Scheduled Tribes can  earn their
emancipation, How can they be freed
from all sucial and economic d.sahilities
and discriminations, Sir, we firmly
believe that the path to freedom for
all these neglected people lies in a
joint struggle where the people of
the Scheduled Caste and Scheduled
Tribes should join tLheir brothers be-
longing to the non-Schecdule! Casles
and who live below the poverty line,
the minority Muslims and the poor
caste Hindus below the poverty line
should all join together and lauach
a relentless war 1gainst .11 social and
economic disparities, against all ex-
ploitation against all forms of injus-
tices and pull down the barriers that
keep a vast majority of our population
under bondage and economic fetters.
It is in this joint struggle lieg the
hope of emancipation for all. We
also feel that the constitutional pro-
visions for safeguard and reservation
for the Scheduleq Castes and Schedu-
led Tribes people as conferred in
Articles 18 and 353 should also con-
tinue because even today in Andhra,
Tamilnadu, Gujarat and Rajasthan
such people are being denied the
basic human rights, they still toil and
suffer and the bondage of slavery and
they live in a society where the
laws are inequitous towards them,
‘While we support reservation, we
cannot shut our eyes to the realities
of the situation bYecause we have to
make a realistic assessment to find
out how far over all these 33 years
these reservations have helped the
pecple for whom they are meant in
forging ahead and compete with
others on equal footing. Needless to
sav with progress i; shamefully neg-
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ligible, 8till we feel that with these
reservation they would be able to
go ahead and improve gradually. We
also feel that all efforts should be
made to set right the misunderstand-
ing and in the matter of promotions
also there should be reservation for
the qualified and competent members
of the Scheduled Castes and Schedu-
led Tribes. We alsp feel that for
Post Graduate education for the boys
belonging to the Scheduleg Castes
and Scheduled Tribes with minimum
qualifications, there should be reser-
vation and we suppori it. But I have
no hesitation to say that the greatest
weakness of the democratic move-
ment as a whole, lies in the facts that
we have failed to assess rightly the
hopes and aspirations, pain and agony
of the Scheduleg Castes and Schedul-
ed Tribes people and we have failed
to enthuse them to link them with
the democratic agitations of the
working class—the labourer, the pea-
gsants and the workers and we have
failed to link them with these move-
ments and consequently we have fail-
ed to bring them to national main-
siream, Therefore, I would like to
say very clearly that mere expression
of sympathy by the ruling clasg and
the people in Government for these
people will not help them to solve
their problem. What is needeg is a
firm will and an action oriented plan
which should take into consideration
their difficulties and solve them

17.28 hrs,

(Mr. Speaker in the Chair)

Mr. Speaker, Sir, I would appeal ‘o
all my friends belonging to Schedul-
ed Castes and Scheduleg Tribes and
their leaders that they should not
keep their brothern delinked from
the united struggle of the wvast majo-
rity of the have nots for more than
50 per cent of our population lve
below the poverty line, There are
many progressive elements among
the caste Hindus who are against
caste systemm, We have to take them
also along with us. Only by joining
such a joint struggle they would be
able to free themselves from the
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social injustices to which they have
been doomed, and can free themselves
from the banes of untouchability.
Thig is the basic problem ang this is
the basic solution thereto. I would
appeal to Babuji to take to thig right
path. Bui the most important siep that
should be taken in this direction is
to introduce land reform in the ecoun-
try and give land to the tiller and
tho-e beloaging to the Scheduled Cas-
tes and Scheduled Tribeg people, It
gives me a great sense of pride to say
that the Government of West Bengal
is pursuing this path in a very effec-
tive manner. By introducing reform
in the Bargadari system, they are
distributing land to the landless
majority of whom belong to Schedu-
led Castes and Scheduled Tribeg 3ir,
before the mid-term election of 1880,
Shri Bhola Paswan Shastri, Chair-
man of the Schedulegq Castes and
Scheduled Tribes Commission had
gone to West Bengal and  highly
praised the work done by the West
Bengal Government for the Schedul-
ed Castes and Scheduleq Tribes, peo-
ple through lang reform, During
January, 1981, Shri Shastri visited my
constituency and seen for himself
how pattas of land were being given
to thr Scheduled Castes and Schedu-
led Tribes people. Once again he ex-
pressed hig full satisfaction on this
account T will say that through a
proper land reform and through a
joint struggle by the exploited peo-
ple we can end social and economic
Injustices which continue to victimise
the people belonging to the Scheduled
Castes and Scheduleq Tribes. Along
with this ig needed an urgent mea-
sure nationalise the industries of
the monopolists, It is these monopo-
lists ang the feudal element in the
country who will always trv to baffle
a joint struggle of the exploited peo-
ple against the exploiters. It is these
elements who will try to keep them
divided. It is these elements who
will engineer hatred amongst the
different sectiong of the exploited
class and engineer riots in the coun-
try. They are diverting the struggle
for emancipation. There are the di-

versionary tactics of the vesteg inter-

ests which are responsible for the
happenings in Gujaral, Rajasthan,
Jamshedpur, Aligarh, Moradabag and
in Assam. Sir, from the floor of this
Parliament, I will appeal to the peo-
ple of Gujarat and Rajasthan, in fact
to all the peopie of our country, that
they should immedialely put an end
to the fratricide. At the same  time
I will appeal 1o the Government that
they should call a conference of all
the political parties to arouse nation-
al consciousness which alone can curb
the ugly divisive forceg and which
can infuse sanity among the elements
which are indulging in riots on the
reservation issue, Let there be an all
out effort from a national plane to
solve the present problem. And by
tackling the basic problems, we should
launch a joint struggle comprising all
the Members of the Scheduled Castes
ang Scheduled Tribes, those belong-
ing to the multitude uynder the pover-
ty line to declare war against pover.
ty and eradicate all social evils and
economic inequalities and exploita-
tion. We have {0 create a  society
free from  exploitation. I would
therefore say: Come one—come all.
Come Hindus, come Muslims, come
Christians—come one and come all.
Let us arouse the national conscious-
ness. Let us forget our differences
of our parties. Can we not do it when
the fire is ravaging the country in
Gujarat, Jamshadpur and in Assam.
As elected representatives of the peo-
ple do we have no responsibility
towards the nation? If we fail to
rise to the pccasion, posterity will not
excuse us. If the vested interests,
the divisive and the communal forces
feel that they can put off the revo-
lution of exploited against the exoloi-
ters for all times to come, them I
must say that they are living in a
fools paradise. If we cannot ston fra-
tricide in Gujarat, Rajasthan, Mora-
dabad, Jamshedpur, UP. and Kash-
mir then we will have tn pay a very
heavy oprice for it. Out of thiz Afre
will emerge men of gold who will
not be known as members of the
Scheduled Castes and Scheduled Tri-
bes they will not be known as zamin-
dars and the tillers they will not be
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known as Caste Hindus or Muslims
but they will all form a society where
every individual will enjoy equal so-
cial and economic status and they will
be individuals all equal to one another
and where the society will take care of
his needs, his educalion and his deve-
lopment. I will appcal to all political
parties and particularly to Govern-
ment to adopt this path because Gav-
ernment has greater responsibility
then all the rest. I am sure that 1f
the Government adopts this path no
opposition party will ever oppose
them. I hag hoped that when Lhe
Parliament is discussing a matter of
national importance the Prime Minis-
ter, Shrimati Indira Gandhi will be
here in our midest but ghe is not
here, I fee] sorry for this but let us
not forget that the time is fast run-
ning out. We must call a mnational
convention for all political parties
and arouse national consciousness and
with thig national approach lead the
country through the darkness of the
tunnel to the bright sun-shine «of
equality for all individuals. We
should end thase riots and Parlia-
ment shoulg give proper direction and
leadership to the nation, If we fail
* 10 do it then the peoples faith in Par-
liamentary democracy will end. They
will take to the path of revolution,
set a new social order and create a
new society where everyone wili be
equal and there will be no exploita-
tion, no class hatred, no inequality
and no untouchability.

SHRI C. D. PATEL (Surat): Mr,
Speaker, Sir, I will confine myself to
the agitation in Gujarat. So far as
the sgitaiton in Gujarat is concerned
we have to see the root tause of the
agitaiton and will have to go deep in-
to it. But one need not bother (o
probe deep into it The wvery read-
ing of the agitaiton will show as to
what was the root cause of the agi-
tation.

So far as the reservation of seats
in post-graduate medical course is
<oncerned it started in the year 1975

- and at that time there was Governor's

rule. After the Governor's rule when
Janata came over they ratified the
action taken by the Gowernor. Nuw,
there was no agitation from 1975 1o
1981 and the agitation started in the
yvear 1981, §Sir, this is because Mr.
Solanki s government has taken over
and they are toying with the idea of
toppling Mr, Seclanki's governmenat.
There were two agitationg which
were sought to be made out political
issueg but when they failed in those
agitations they came up with this
agitaiton,

Sir, I will not go in detail so far
as the carry-forwarg system or inter-
changeability law are  concerned.
These are the issues which have bcen
discussed thread-bare but so far as
the demand of the medicos is con-
cerned I will illustrate my point by
giving one example. So far as Alime-
dabad B. J. Medical College is con-
cerned there are 65 seats in respact
of post-graduate studies. Out of
these gixty-five if the present rule is
to be seen and carry-forward system
is to be allowed then there are thirty-
eight seats for non-reserved catego-
rieg and twenty-seven seats for re-
served categories lL.ccanse of diepe™cinzg

with the carrvforward s* stem
ten seats have gone, So forty-
eight - seats are for noln.reser-

ved categories, Out of these sixty-
five only seven seats are today [illed
up by reservej category. Now, they
say that fifty-eight seats are for non-
reserved categories and geven for re-
served categories, are not enough.
They said that on the guestion of me-
rit, the meritorious students should
not suffer. Then the Gujarat Gavern-
ment said that they are going to raise
the seats. Then the question of sclec-
tion of subjects came. They said:
We don't mind if you raise the num-
ber of seats: but we are not ready to
allow the selection of subjects chal-
lenging the roster. So far as the
Medico’s demand of Housemanship
and Registership is concerned, this
demand iy most unreesqpable. This
demand cannot be accedeq to, It goes
at the root »~f the policy of reserva-
tion and go it cannot be accepted So
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far as the policy adopteq by the Guja-
rat Government as a whole is con-
cerned, I submit that there should not
be any effort to bypasg the policy of
reservation. The Gujarat Govern-
ment only wanted to see that merito-
rious students should be accommo-
dated and meritorius students should
not suffer. These steps taken by the
Government of Gujarat were taken
only to protect the interests of these
meritorious studeni;. But that is not
at all detirimental to the interests of
the reserved categories like gchedul-
ed castes and scheduled tribes, So,
Sir, the action which hag been taken
by the Government is Gujarat is cor-
rect. The action has been rightly
taken by the Gujarat Government,

‘"hen I come to the agitaiton part
of it. So far as agitation is concern-
ed what happeaed was this, In addi-
tion to agitation simultaneously, they
challenged thig thing in the Gujarat
High Court also. There were various
judgements in this respect from 1962
till 1981 from various High Courts
and in the Supreme Court. Now, Sir,
the recenl judgment of the Gujaratl
High Court has not been challenged
in the Supreme Court. Now they say
that they will take the issue to the
Streets, This is not democratic. The
cardinal principle of democracy is
that if a person or a group of per-
sons are aggrieved about something
then the only course left open for
them ig to go to a Court of Law
where it is required to be challenged.
They have challenged it right from
1962 till 1981, as T mentioned earlier.
My friend Mr. Chatterjee has quoted
some parag from the Supreme Court
Judgment. A1l those judgments go
to show the ratio decidendi laid down
by those judgmentg that reservation
is a fundamental right and it has got
to be protected. Sir, it hag been
enshrined in our Counstitution and it
has been accepted by all. If any law
is unconstitutional or invalid, then,
remedieg to challenge it in a Court of
Law are there and that can be resort-
ed to. Amnd if the law is ultimately
foung hy the Courts to be legal and
wvalid, then, the other alternative in

democratic pattern, ig the Elections,
You can challenge it democratically
by way of Elections. In Gujarat
what has happened? We have had
three election. so far in Gujarut with-
in one year. In 1l {hose e iion that
particular section waich is clamouring
for all these things got de.
feated, Since they could not
succeed in any court of law or
in any of these thrce cicctions helld so
far in the course of one yar, they are
now 1oyiag with the idea of creating
some {irouble or the other for the
Gujarat Government. [{ is an uierly
undemocratic way of dealing with
things. Sir, take th 1975 incident or
episode. It had becen widely and sys-
tematically propagatd that in 1975
Mr Viswanathas, who was the then
Governor of Gujarat, wanted bis son
to be admitted and that is why these
things were done. Now immediate-
ly there was a Press Statment which
was issued categorically stating that
his son was not to be admitteq in
1975: his son was alre.dy admitted in
1973 and so on. The then Governor
Mr Viswanathan does not belong
to anv scheduled caste or scheduled
tribe. But unnecessarily this sort of
propoganda was carr::i1 on and it was
proveq how this propaganda was falge
and malicioug

With regard to the preservalicn of
law and order and preventing atroci-
ties on Harijans, T am very definite that
the Gujarat Government and the pre-
sent Chief Minister have dealt with
the situation very elfectively and very
deffly and diligenily.

So far as Ahmedabad is concerned
there are 18 police stationg under the
Ahmedabad Police Commissioner’s
jurisdiction and out of 18 police sta-
tions there is no curfew in 14 and
curfew ig there only in four of these
police stations and they are the hot-
bed of RSS elements which are creat-
ing such troubles to cislocate law
and order; that is why in those poc.
kets the agitaiton continued. My res—
pectful submission is this. Now, they
are not getting popular support so far
as Gujarat people are concerned. So
far as the law and order gituation is
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concerned, my esleemed friends have
submitted in their glorious speeches
that theie were atrocilies on ihe Hari-
jans. But 1 would reiterate that so
far ag protection to the Harijans ave
concerned, not only the Harijans but
all classes of people are concerned,
they are being protected well. So far
as the Gujarat Government is concer-
ned, my submission is that there is no
atrocity made on Harijans. So far as
the Police ig concerned, a very sys-
tematic move is being made that lhe
Police is being atiacked by the agita-
tors. (/nterruptions) Now, our res-
pected Member Babu Jagjivan Ram
has made a reference regarding onc
memorandum circulated by one Shri
Daya Bhai Parmar, ex-MP, who be-
longs to the Janata Party. That me-
morandum was not supplied to the
Home Minister and the Chief Minis-
ter of Gujarat and as soon as Lhis
fact brought to their notice they .m-
mediately contradicted the words
which werc sought to be put in their
mouth. It was ciren'sted 1n Delhi and
not in Gujarat. But I agree with the
principle envisaged in the Memoran-
dum. The Chief Minister of Gujarat
and the other Ministers of the State
Government have declared very cate-
gorically and in an unequivocal term
that they would rather quit power
than accept the abolition of the reser-
vations. We will not budge an inch
in this respect. This fact was not
brought out in that memorandum.

My respectful submission to every-
one in this House as also outside is
that we will have to view the situa-
tion very seriously. This attack will
shatter the very fabric of the society
and the very fabric of the democratic
set up. So far as Gujara. is concemn-
ed, so far ag South Gujarat is con-
cerned, so far as Surat and Bulsar
digtricts are concerned, at least 75 per
cent of the population residing in
those districtg fall in the reserve cate-
gory. There is not a single village
in Bulsar district where the popula-
tion coing under reserved category is
not leas than 50 per cent. They are
challenging the vary fabric of the

society ang the democratic pattern
that is followed in this country, We
do not know where this agitailon
will lead us to If these things are
allowed to continue, then thig will
lead us to a caste war which will uiti-
mately result in class-war. It is very
urgent that this agitation suould be
called off immediately. So far as this
august House is concerned, everyone
should coademn the present agitation
in Gujarat.

My last point is this. So far as the
agitation is concerned, with all sin-
cerity, 1 submit that this will lead us
to a very dangeious ang disast.ous
situation which wil]l not be in the
iniciest of the country as a whole.
If it flares uplo the rest of the State
and to the neigh'ouring Siutes, then
in that case we will be inviting a
caste war and class war. If the upper
class is the wrap, then the wett is the
weaker section. So, the fabrig is to
be kept in tact without ignoring a
single cection of the society, This is
a very serious matter and it is re-
quired to be dealt with in all ser.ous-
ness., My respectful submission is and
1 would appeal to this august House
that we mav all unite together and
condemn the agitaiton with one voice.
A particular section is interesied in
this and they are toying with the idea
of toppling the State Government.
That must not be allowed. We must
rise to the occasion. T most sincerely
pray and hope that the hon. Members
would agree to this so that the situa-
tion is not alloweq to worsen,
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g, i=Er =mbaw = wrEr <31 gie

ot wre  wEied &F, fer e
% fau gud aﬁ'afh&r a3 ::—ﬁ
WWW&’%’TW% |

aafe s, 'ﬁi’*iwi‘n

TAEl, #Y T9Aq, T AT A TH
dre fam o At TaeRyT 8@ T
o ST FEHIETE AL FACT A AT
ATl & afe FT TF AT AT
T F FieT FAtE 9g iy fgT
& famy g, T A wmEAEd B
fatgy g, weredr ot & s &
fatey g1 ¥ Todfas da1 &9
&1 A7 9 & faw & Paeet
ST HL THAW g4 ATl g, qoh
7 e % 92 oF iy awen ©
T I BT G T@HT G941 |MEd
18 hrs.

szza g v was (5 FE )
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AT & AR H wT AT T90 6
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a9 qAY TEETT TR
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o mew (agrdi @ §ag
ot F@T o fr oS 3 AR
T AT § FE AT TS wEY
qoadr st o oaw wwd g
AIEFAHT FT WF FT TF, HITAWT
FHATT F IGF L IfCqEE W @
¥ 1T I dFeT FT @A TF ST
59T 39 §3A 4 F@ & "AY
gz faar deat @ §53 § fegdow
1 waAfg FT 10 T T TTHFAT
Fwx fwar ar 1 79 @3q #71 3w
a%eq F1 g A1 JE@ g &
gt |7 oA faarat § s #Y
ST AT HuATh TH9 9g oF usdy
difs &, U wazw sw AifF ¥ Far
g1 %, Wi 3§ At 9T Frar &
AT FET FT FEFIAFAT 1 AfFT
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hmﬁwﬁn’«\: e
T qg wraer frddy oot ox
|\¥ gwar) o fogrk agwe wrawT
THT ¥ g A& g w %)

Q¥ AW Wy gy <oy
L4 -
Wt weo fagrdt aedat W

Ty Troriter framf 3 ol & A f
Ty ez Hifer F vt A gaw awd |

gwmafer off, 76 wfem§ag § e
seaTa T g WK WA @y & war

...

SHRI INDRAJIT GUPTA (Basir-
hat): Don’t spring a Resolution on
us suddenly, without letting us see
the draft, Everybody wants a Reso-
lution, a unanimous Resolution. But
don't suddenly produce a Resolution
and say, “Pasg it."

oft gzar fagrdr Ty : Wik A
seary 5 @ § O foc wwor 9/ &Y
o Al & wara W@ afed

we have not been consulted jn draft-
ing a Reolutions. Sir, they want to
spring a surprise.

% dzw ¥ gwrr frar & wroh
araT  qrEfaTel | IS g By
%l §, Weeq TSl W gaAar T
wr &, foc WY weaET ggw A
FIT F AFT ¥F I w1 qrAT
#ar feai, ag A T @ g
g

Q& wAAl WEET © wTT A Wi

«! wew fagrdt xw@ ;o gw #
gl wgar, X |

SHRI A. K. ROY (Dhanbad): Do
you support the steps of the State
Government,

SHRI ATAL BIHARI VAJPAYEE:
Yes, I do support them,

SHRI A, K, ROY: We do not sup-
port it. This js nothing but a surren-
der.

garafe w@rzx ;. =@ AT )
=t vew fagrd awidt c & o
ey

g « 99 qg AT =W
wT & &t for wrdwa Y ard
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qrvEaw #; qdna s oa@ [
oA ¥ @12 A 2, 9% ¥% twwad
2 ok 39 forsmEdl o ZEr AT
atfgd | sager F fag 9we agge
Afewa a7 F ot FaT 9T F
AIAT R, AFT F U 7§ Ag) F

au frazg & f& a8 wrmer
AT qAF F AGE g, 91 Wi ow
a3 F3 W 4 NI 39
feq of wwor § &7 ogar ) fag
oreErw &1 A9 fray FIqr & AR
g a8 73 FF F wrAar g fw
Faa qrEf Fr 3795 qhws 3, TIRE
¥ grem fFar o gaar 9w A
HIX AT € ITH qf TH JI7g
g gFa 2 A1 A3 F2 fF FTATAGER
ot fear 41, FZ sTEEATENEr
qTYR At A FT I, F FTES
| gura FT frar ? s grEr
wWeg sra frgges s mik fosdes
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gt il grRaw T g a9 dquE
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ZEA W JF 9USHT H AT
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3®fMT @@ TTad F AHS A
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fefl d——3aF1 Ao I 41T H
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¥ @ ¥9 4g sufmg ) g, feF
® % qifse ® %, ¥ Iax ¥4
gy FATT FIATR H17 FAX L G AT
AW 9AF T g A, A A
gt ¥ oW W@ 3, ar v wwfa
T QM =ifgr gmw v oFar
F FOW WA F faC ag dmd
] qar

w1 A4 nFra 9 @1 g fa
S TFRT HqIB AW F, AT ANEAA
qrREA &7 W@ 3, & e fAea
7@ FT I@AT E, T A= AW 3,
IfrT gr ITR gg FEER F
mang w® 3 f& w22 <fAmre
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Frez &1 dagr g A1, ar  IF
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[ weer fagrt wwa'ai]
¥ @ fog aog ¥ waww frerer AR
g % WE T8 IOEW J|AT ATEM
g
“Dr. Murgesh Vaishnay, president
of the action Committee of the agi-

tating medicos, welcomed Mrxs. |

Gandhi’s statement in Delhi that
meritories students ghould not suf-
for due to reservation.

Dr, Vaishnav ssid, “we would
like to congratulate her for taking
a bold stand on the reservation
jssue
M WA w3 @ & 98 I qar
2| ag Yo WAt ¥ IR 7 WO
frg awdw 2w @ §1 g fareyer
wrega WX frgg -® 21esE AT Wy wod
forg gada 3w @ §1

5t wetER W (ST :
oY, g7 vk fag @i A T
® &) qg TET IE A% § |
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frdem § fin g wvorery wgerd & g
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g T | WA WW WA AT W
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Sttuation arising PHALGUNA 27, 1902 (SAKA) out of agitation
etc, re. reservation of jobs for SC&ST (Mot.)

gife’al &7 =ier € &t T @1 §, T8 A e qieal
mq@rwmﬁxnm, ® qHEE § WRT H @I |
At & e § T oy
IS TR fuEy ofeR & W what & @7 § afia e g7 P&
g o off I 7 dwe T T 7 FX T fgmw ® wfer
1% g7 gy Psemt ® any T @, T & [9¢ g7 A 94 HT)
9T, THAITeT YREX S 710 9T qT & g @ ¥er e 9% feREm
BAW W X Y, IT wW # g g1 g qWT gy geuthre T,
Frateat 7 7 av @Y | W fag Tg AT FF FT 45 AT TG - |

q
3‘ e
1

SHRI V. KISHORE CHANDRA S
DEO (Parvathipuram): I rise to speak
on this subject. Let me first make it
clear that my party has always taken
a definite stand on this issue support-
ing the concept of reservations which
has also been incorpoiated in the Con-

i
i
i??géaa

, fewr € ¥¥ T3 ®C | ®A stitution. It was out of historic necessi-
m THAT ty that these reservations had to be

TE. g?:'f?‘ﬂ T(a ﬁ'@a q;s; included in the Constitution. This con-
. cept had to be introduced because cer-

g At Tgr DT b afr tain castes in our country have suffered
T it o i st T woa for centuries. They suffered the wrath
ag gw oft Im g &t - of feudal society and of economic ex-
71 T A !! P& T & a0 ploitation and social degradation for
W g ‘.Iw !l s g7 several vears. Tt was hecause of this

. that the founding fatherg of our Con-

w " wrT LA wif=Ry ‘1“ !.r stitution introduced this concept of re
mﬂqﬁzﬁ Ea ;ﬁhfrﬂ' servatlions for certain backward castes

farax 1 IER . IqgH and classes,
O F7 0% LW @ gAn

qreEtEme et ® Ja7 fae It has been 33 years since we achie-
e frwet, fowe ag ved independence. I  would like to
m—_r know to what extent' these disparities

\ a‘::’wﬁ"_ E'qa( m,: 2 fam have been removed. I would like to

know from the Home Minister whether
\WE qzﬂ‘ o g e he is prepared fo 'ay a white paper on
AT 7

f& =y et A+ the Table of the House stating when
 fa m it sTfeatiagt & these reservations were implemented,

in which state, to what extent and in
Peaa'a m““ qm“'g';“;q'iwuhf’ which areas. We shall be extremely
28 grateful if you ask the Minister to lay
7g &3t &1 A g fa AT AT a white paper to enlighten the Mem-
g, T 9 gNTT GRASTHA bers of this House on these points. I
E"r EﬂTﬁ e eIt =57 would expeet a specific reply from him
m;f.q:]znm mm as far as this is concerned.
Fgriz e @t g | =t aw faemw
TE T AW & I 9T T To-dtzi g:ﬂ ?ave this pr:blemtt;edb
ween ans ang the down trod-
@ § 9% g0l AT BT LT 4o castes and the vest of soclety, Thers
STy et @K are economic reasons for this. These
7 gv % oy o7 wger g . people have been economically very
= Pyway IR backward and socially depressed for
=Y Pery such a long time. Unless the economic
we @t ¢, foolt 9wt P condition of the Harijans and other
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backward classes 1s improved, this
problem is not going to be solved.

Therefore, today, there is a lot of re-
sentment gmongst the unemployed
youth in general and specially so
amongst the Harijans, Tribals and
backwarg classes.

The Government has to bring out’

some specific programme {o give some
sort of hope to these youngsters, the
youth, about their future. about their
employment prospects and about how
they will be able to improve their
economic condition. It is only when
their economic conditioa improves will
these disparities decrease.

As far ag Gujarat situation is con-
cerned, it has already been delated in
this House. So, I do not want to
repeat all that 'has been said during
the earlier debate and also today re-
garding the causes or the reasons due
io which Gujarat trouble sparked off.
I also do not wani to repeat about
various atrocities tinat are being com-
mitted on Harijans. We have Leen
reading about it in the newspapers
and this House has also discussed it
several times. I do nol want to take
ithe time of the IHouse by repealing
these matters.

What 1 would like to say about
Gujarat is, after the trouble arose,
what did the State Government do at
that time. Some medical students
wanted a seat for a blind boy who had
secured more than 66 per cent marks.
Later on, of course, they a22reed to give
a seat. Why was it not done earlier?
At that time, the Provincial Armed
Constabulary of Gujarat was also dis-
armed. As a result, the police were
completely demoralisrd when the agita-
tion sparked off. The police force had
been completely demoralised. The
Centre had completely failed to give
support to the State Governmeni in
controlling the situniion &t that time
The Ministers of the ruling party, both
at the Cenire and in ihe Stale were
speaking in two volces. They were
giving different s‘atements publicly
and also privately.

MARCH 18, 1981
ete, re. reservation of jobs for SC&ST (Mot.)
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Just now, the hon. Member, Mr.
Atal Bibari Vajpayee, read out from
the Indian Expres a statement in
which the leader of the agitators had
welcomed a stbtement of the Prime
Minister, I mean, about anti-reserva.
tion. This sort of a thing gives.room
for a lot of suspicion. The Govern-
ment should not only be free from
this kind of a suspicion Sut they
should also appear to be free from
this kind of a thing.

A lot of controversy has been going
on between the Ministers of the State
and also of the Centre, specially in
Gujarat. I do not want to go into
those details. It js nol proper that
this kind of person:zl feelings should
be given vent to, specially in this kind
~f an agitation which is taking place.

Now, it has spead to Rajasthan. The
whole gituation, the law and order
problem in the country, is being com-
pletely deteriorated and becoming ex-
plosive. The leaders like Mr. Jagjivamn
Ram and Prof. Kurien bad also visited
Ahmedabad and they reported that the
situation continued to be grave. Even
now the situation in Gujarat continues
to be temse. The police firing is re-
ported every other day. What have
the Government done so far? It is
not a question of only Gujajrat or
Rajasthan. The entive law and order
situation in the country hag been
deteriorating. Assam situation, for ex-
ample, has been allowed to drift for
a long time as a result of which we
see posters in Kamalaka asking non-
Karnataka people to get out of the
State,

What I am trying to say is that the
law and order situation is getling ex-
plosive in the country. The Chief
Minister of Maharashtra, the other
day, received a Shiv Sena procession
and also addressed them. There is no
point in apportioning the blame to
Opposition, as far as these things are
concerned. This sort of an allegation
can only be construed as an aitempt
to blackmail the Ogposition at the ex-
pense of Harijans, Tribals and other
weaker sections of people.
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PROF. MADHU DANDAVATE (Raja-
pur): This House has got certain con-
ventions developed over the years. Sir,
whenever there had been an aggression
on the country, this House has risen
like a man and I am sure in the present
crisis, when the weaker sections of the
society are involved, whether we be-
long to this side of the House or we
belong to that side of the Mouse and
no matter whether one Party is in
power or the other Party is in power
or whether one Party is in the opposi-
tion or the other Party is in the op-
position, I hope and trust we will rise
like one man and stand by the weaker
sections of the society not only in
Gujarat but elsewhere also. Sir, last
time, I had said that what had happen-
ed in Gujarat was a thin end of the
wedge. The aberration will not remain
restricted only 1o Gujarat, it will go
to the other parts of the country, it
is not an aberration of one particular
state but it is an aberration of mind.
Mind is not restricted to a State but
it gets engulfed to the entire country
and that is what hus happened to-day;
it has gone to Rajasthan; it has gone
to Uttar Pradesh and it is likely to
go to other parts of the country and,
therefore, it is very necessary that we
look at the entire problem ag a
national problem and, in the perspec-
tive of a national problem, we try to
solve this issue.

19 hrs. .

Sir, as far as this problem is con-
cerned, I wish to make it clear that
when I say that all parties should take
it as a national outlook, as far as we
are concerned, we have made it expli-
citly clear that the commitment to the
policy of reservation is a historical
necesgity; it is a national commitment
and it is a constitutional obligation. I
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fully agree with my friend, Shri Daga
that all of us when we have entered
this House have taken the pledge to
abide by the provisions of the Consti-
tution. Therefore, we have to uphold
this Constitution. Since we have to
uphold the Comstitution, we have to
stand by the commitment to the Con-
stitution and we have also to stand
by the interpretation of various pro-
visions of the Constitution. These were
coniroversies regarding réservations
and those controversics have gone to
the Supreme Court. Let us oot forget
that the Supreme Courl has also given
their judgment and when we say that
we are committed to the constitutional
obligation, we are also committed to
the interpretation of the constitutional
obligations in this country and, there-
fore, we stand by that commitment
also.

Sir, very often, it is pointed out that
it 13 not only the caste aberration but
also eoonomic problem. That has to
be taken note of. All 1 wish to bring
to the notice of tnig Ilouse is that
leaving aside only & microscopic mino-
rity, I dare say, that as far as sche-
duled cestes are concerned, the caste
is co-terminous wilth the oppreassed
class, That ig the essential feature of
the schrnduled castes. To say that by
getting certain jobs the scheduled
castes have been converted into an
elite I think is again a distortion of
facts. SRcheduled castes have not been
converted into an clite class; they con-
tinue 1o be co-terminous with the
oppressed-class in the society, There-
fore, as far as the scheduled castes
are concerned, I do not distinguish Let-
weeri the economic aspect and the
caste aspect at all and, therefore, that
particular point has to be noted com-
pletely. This is another aspect. There
are certuin class aspects on our poli-
tics and on our economics. But, as
far as tlheir socinlogy is concerned,
some people, no matter whatever be
their economiic status, certainly feel
that stigna is attached to therh by
dint’ of their birth. It is’ this policy
based on birik which has to He Jes-
troyed and we are determined to see
-thiat custe policy baged on the birfh is
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destroyed irrespective of whatever re-
solution or motion we may adopt in
this House. Unfortunately, in the
Hindu Society, people tell us that what
is written in the Gila, in the Upani-
shads or in the Vedas is the guintes-
sence of Hindu religion. But, let me
say on behalf of the Scheduled castes
in this country that they do not under=
stand the quintessence of Hindu re-
ligion through the message of Gita,
through the message of Upanishads
or through the message of Vedas but
they understand Hindu religion by the
manner in which the members of the
Hindu society behave with the popula-
tion in the rural and wurban areas.
That is how they understand the
Hindu religion. They do not under-
stand the Hindu religion on the lL.asis
of the scriptures; they understand the
Hindu religion on the bz2sis of the be-
haviour of the upper class Hindus
with the scheduled custes 1n this coun-
try. So that particular aspect has
to be taken note c¢f I am sorry that
I find that some sections of the Hindu
religion give up this ieligion ond
accept some other religion. That is
how their Problems are solved | say

that they are not solved even when
they become Bud:lhi:{; because they
say that these are schedule. C(asles

Buddhists; even 1f they become Chri-
stians, they are tnld that these are
caste-Hindu Christians: these are sche-
duled castes Christians. Even when
they embrace Islam peopls do not for-
get that they are thore Muslimg who
have come from the scheduled castes.
So that stigma (hat is attached Ly
birth does not get erased at all. Qur
society, particularly Hindu society, 1s
based on Chaturvarnya. If one is
born in one partcular community then
he is destined to take a broom-stick in
his hand and sweep the.roads; if he
is born in ome pa-ilculir communily
and caste then he is destined to take
a barrel of a gun and become a war-
rior; if he is born in one particular
community then he is supposed to be-
come a pandit. He is supposea to he
come a pandit no matter whether he
has knowledge or net but because he
is born in ome particular community
he is supposed to be a learney man.
Because he is born in a particular
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community he is destined to purchase
the Special Bearer Bonds. That js how
cértification takes place and unless
we try to destroy chaturvarnya what-
ever legislation you may have and
whatever constitutiona] amedments
you may make and whatever historical
necessity you accept it will not be
possible for the scheduled castes to get
justice. Therefore, let us try to go to
the root of the problem and destroy
the system of Chalurvarnya which is
at the root of the entive injustice to
the society. That '3 what I want to
say.

Let me point out one more aspect
to which I had made a reference last
time. 8ir, it is no more a problem of
admission to the post-graduate medi-
cal courses. It has extended to the
job opportunities also. I will repeat
what 1 sald las time. Equality of op-
portunity will not bhe able to give
benefit to those who have lagged be-
hind for centurles ard centuries to-
gether. They are to vc brought at par
with others by giving them perferen-
tial spportunities, While giving them
preferential opportuaities some other
sections may suffer but we have to sufler
for the sins which we have committed
for thousands of years and for that
if we suffer we should not be sorry
at all. We should not have u feeling
of anguish. Rather we feel that we
are getting rid of the sins which we
committed for thousands of years.
Therefore, preferential opportunities
1o the oppressed sections of the society
are highly necessary from the sociolo-
gical point of view. In the field of
Sport if there is a handicap race in
sociological field also handicap race
in the society has to be admitted. That
is why these preferential opportunities.

Sir, wrong figures are quoted ang I
would like to put the record straight.
From the time this particular reser-
vation system iam ihe posl-graduate
Scheme of medicine has been intra-
duced aectually 857 seats were available
and out of that only 37 seals have
bﬂlnanhulbﬂlla&lap. QOut of 8§57
only 37 wepe available and, sy suah,
37 have been fillad up,

Now, this point has to be explained
to the youth. I do net blame every

section of the youth bccause some-
time they are misguided. There are
certain prejudices. There ar= frustra-
trons due to unemployment. All those
problems are there and whenever
theyr are frushrated with emnployment
thev try to seex solace in tem-
porary solutions not realising that
in trving to have te nporary solutions
they are trying to create problems for
eternity. Now that particular aberra-
tion 1s thete. That hes to be removed
and for removing tlLat one particular
aspect 15 to e noted Very often, a
campaign and a slanderous compaign,
goes on to the effect th't when Sche-
duled Castes and Scheduled Tribes are
glven certain opportunities, in that
case, the quality suiffers. Sir, at one
stage fortunately or unfortunately 1
happened to be a Railway Minister and
1 know how many accidents have
taken place and I had carefully gone
into the figures to find out who are
responsible tor these nccidents I would
like this Government to go and ex-
amine the statlistics and they will
know the situation. Were the Sthe-
duled Casle drivers responsible for
these accidents? No. They will not he
able to justify that at all It ;s only
a false and slanderouas campaign which
is being carried on Sir, if one hap-
pens to be absent-minded, he is abgent
minded, whether he happens to Le a
Scheduled Caste or a Professor. And,
Sir, a Proiessor is supposec to be pro-
verbially absent-mindee,

MR. DEPUTY-SPEAKER: With the
exceplion of Prof. Madhu Dandavate?

PROF. MADHU DANDAVATE: No,
Sir, I don’t want to exclude myself
also. Therefore, Sir, as 1 was pointing
out, this wrong campaign is going on.
I demand: Have a2 statistical study.
Have a sociological study. Try to find
out how many vatients have died at
the operation table hecause the doctor
or the surgeon happened to be a sche-
duled caste or a scheduled tribe per-
son. Try to find out how many acci-
dents were there hecause the driver
happened to be a scheduled caste or
a scheduled tribe. You will ind that
these statistics will not justify the
types of slanderous campsigns that
are going on agaiast the scheduled
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castes and the scheduleg tribes. And
therefore I would demand this. There
is a Scheduled Castes and Scheduled
Tribes Commission. It has «lready
been appointed. Let that Scheduled
Castes and Scheduied Tribes Com-
mission go into this problem. Le: them
also go into the problem in Gujarat
and elsewhere, how many people have
been killed, which are the s=ctions

that have suffered ths most when a
.clash takes place. When

there is a
clash with the police, the police try
to fire; sometimes there 1g resisiance;
some police might be hit. Try to find
out in all these disturbances which
are the seclions that have lost the
most. It will be an intercsting study.
Let the Commissina for the Scheduled
Casles and Scheduled Tribes do that.
Let there be one moie effort at the
national level by the Governmeant.
There zre various p:rlies As rightly
pointed out already, the policy of re-
servation has not 'ecn efleclively fol-
lowed =ll over. T:y to find oul how the
regervation polices arg implemented in
the different States. And you will find
the need for streamiining and rationa-
lising the reservation policy in diffe-
rent Stales. The policy 1s not at all
rational. It is not strearil'ned. There
is need for that. And if anytody de-
mands that there should e a stream-
lining and rationahiezng ol the policy
of implementation, it should not he
construed to mean that one wants lo
do away with the reservation policy,
but what he wants is only to know
how it is implemeniei, whether there
is any lacunma, whether there are
any anomalies—these have to be in-
vestigated. And a policy has not only
to be laid down in the Constitution,
but, it has to be eflectively imnplemen-
ted.

Sir, 1 shall conclude by reminding
this House about a mionumental book,
the book on Mahatma Gandhi, written
by his former Secreto.y Pyarelal. He
has written a beautiful preface to his
book. And in that book he says that
when some distinguished dignitaries
from other parts of the world come
over here, they are taken fo the

Ganhiji’s Samadhi, they see varicus
projects, they see the five-star hotels.
This is what Pyarelal, Gandhiji's Sec-
retary has wriften in his Preface to
the book ‘Gandhiji—The Last Fhase'.
While they return back to their coun-
try, they say, ‘We have seen India;
but where is Gandhiji's India? When
these visitors visit Gujarat, Rajasthan,
U.P., Bihar and other parts of India
we do not want these tourists to go
back to their countries and say ‘We
have seen India, but where is Gandhi’'s
India?’ Let us show them the whole
India of Gandhiji, Madam Gandhi,
1 amnot referring to you, I am referring
{o Mahatma Gandhi. When they go back
from this country let them go back and
say: ‘We have seen Mahatma Gandhi’s

India. We are proud of Mabatma
Gandhi’s India’. So, let that be the
message when the tourists go pack

from our country. And if that is to
be done, the policy of reservation
which has been the national commit-
ment of all the parties has to be
effectively implemented, that has to
be rationalised, that has to be stream=-
limed ang I hope and trust that with-
out any barriers of political pnr.tiea in
this House, when we close t.h_:g dis-
cussion, we will adopt some motion un-
animously which will reflect the un-
animous mind and the national mind
of the Lok Sabha represents the na-
tional sentiment of the country.

-

SHRI R. R. BHOLE (Bombay South
Central): Sir, 1 am very happy to see
that on this question »f th2 Scheduled
Castes and Scheduled Tribes, the
House is almost unanimous. Sir, the
question before us and also hefore the
country is not as narrow a question as
this question regarding reservations
for those weaker scctions. The impor-
tant question which is very important
and serious one. Are we in thig House
ang in this country to raise the
standard of the 60 per cent of the
people who belong to poorer and
weaker classes? Are we now going to
raise their standard of living, their
economic and social conditions and
educational standards? Another point
in issue is: do we want to keep uD
the national integration, the national
unity as before or not? So much atro-
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citieg are committed on these poor and
helpless people in the villages as also
in towns. We would like also to know
whether the scars which are left in the
minds of the large sections of the
people in Gujarat and elsewhere would
be allowed to remain or would not be
allowed to remain. These are, in my
opinion, some important questions
which the Governme3it has to consi-
der. We are bound to raise their
standards in respect of their social,
educational and economic status. The
founding fathers had drafted the
Indian Constitution keeping all these
ymportant points in mind and it was
also the view of Pundit Jawaharlal
Nehiru when the amendment to our
Constitution was made with the addi-
tion of Article 15(4). The question,
therefore, as to whether we owe alle-
giance to the Constitution or we do
not owe allegiance to the Conslitution
is also involved. All these questions
or issues are to be thrashed out and
selved. 1 am glad to know that these
questions are tackled harmoniously in
this House and everybody appears lo
be of the view that 1ihese poor and
downtrodden sections of the society
must be elevated to the level of oiher
people,

Sir, there is a whispering going on
in this House. In fact a propaganda
1s going on that nfter 10 years ihe
Scheduled Caste people in all the ser-
vices in the Government organisations
will be over reoresent and then
the general category people will no
more be in the services, At the outset
I must say that the Scheduled Caste
employees in the Government services
are perhaps not more than 3 per cent
or 5 per cent. So far as the number
of Scheduled Caste pcople employed
in various Governmeut organisations
1s concerned, it mav hacrdly be 01 per
cent of the fotal population of the
Scheduled Castes. I will now give the
figure as to what exactly the progres-
sive representation of the Scheduled
Caste and Scheduled Tribe people in
Central services are during the period
from 1965 to 1978. In so far as the
Central Government services are con-
cerned, the percentiage in the Class-I

posts of the Scheduled Castes is con-
cerned, it was 1.64 per cent and for
the Scheduled Tribes, it was 0.27 per
cent. In class II, the representation of
the scheduled castes was 2.82 per cent
and that of the scheduled iribes. 34
per cent. In Class [Ii, it was 8 BB per
cent and 1.14 per cent and in Class
IV, it was 17.75 ver cent ard 3.39 per
cent respectively. This was the ratio,
from which one could essily conclude
that it was nothing, almost zero. What
is the state of affairs now as on 1-1-
1979, In Class I gervices, the represen-
tation of the schedulel castes is 4.75
per cent and that of the scheduled
tribes is .94 per -ent. In Class, 11,
the scheduled castes are 7.37 per cent
and scheduled tribes 1.03 per cent. In
Class III, the percentage is 12.55 and
3.11 respectively. In Class IV, the re-
presentation of the scheduled casies
is 19.3¢ per cent and that of the
scheduled tribes is 519 per cent.

I must also bring {o the notice of
the House the representation of thesc
people in the publiz sector till now.
I have got the figures as on 1-1-1978.
The representation of the scheduled
castes in Class I vosis is 2.35, in Class
IT 4.22, in Class III 16.73 per ceut and
in Class, 1V, it is 23.75. The represen-
tation of the scheduled tribes in Class
I posts is 0.52 per cent, Class IT .95
per cent, Class III 7.80 per cent and
in Class IV, it is 9.51 per cent,

Thus, it will be seen that the re-
presentation of these weaker sections
of people even after a period of 33
years of independence is almost 5 per
cent or 4.5 per cent in the wvarious
classes. Therefore, the propuganda
that is being carried on that in ten
years time, the schedulci castes and
scheduled tribes will be all over and
the others will be nowhere is a vicious
propaganda.

There is another point which I
would like to mention and that 1s
about the reason for this violence
which is taking place in Gujarat. The
Gujarat Government has almost soived
all the problems that were facing the
medical students. 1 do not think
there is anything left now to be solved
so far as the issues that were reised
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by the post-graduate medical students
are concerned. But it dose appear that
there are some anti-eocial and anti-
national elements whn are interested
in seeing that mnothing is given to
these classes, or that the Government
should be defamed. That is the reason
why violence in these days is being
committed in villages. Violence is not
committed by these medical students
I am sure, the violence is also not
committed by the college students.
What have the villagers gone? They
are not students in the medical college
or in any college. This violence,
atrocities, burning of the houses of
the poorer sections in the villages is
not by the post-graduate medical
students or some ofher studonts, but
by some elements who are interested
in seeing that the solidarity of our
nation is violated by caste war. I must
also pring to the notice of the House
that there is social boycott of these
weaker sections in scme of the villages
ol Gujarat. I think it is high tine the
Government of Gujarat takes up this
18sue, because such boycotis can easily
be said to be an offence committed
under the Protection of the Civil
Rights Act But uptil now at any raste
the report is that n» such offenccs are
registered against the villagers who
are socially boycotiing and killing
these people. These are the matters,
Sir, which I thought, I should bring to
the notice of the Ilouse. Bat at the
same time we must see that thus
national  solidarity remains, this
national integration remains, these
poor people are brought to the level
of the other better people; and until
and unless these resarvations are there
for some time, these poorer people will
never be able to rise to the level of
the others. Otherwise, if they are not
allowed in any educational inslitution,
it is possible Sir, these peuple will
Start thinking that the olg era of
Manpusmriti is coming because we are
not allowed to join auv college or any
school. The sort of mental attitude
and suspicion should not be allowed
to grow amongst these weaker sections.
8ir, I know this House has tuken up
this problem very seriously., It will

tackle also very taetfully and see that
these poorer and rowntrodden sections
do not suffer the yiolence and hadships
which they are at present suffering.
8ir, I bave done

SHRI INDRAJIT GUPTA (Basir-
hat): Mr. Deputy-Speaker, Sir, I
believe that there is an exercise
underway to enable this House to
adopt a unanimous resolution and ]
hope that the effort succeeds. I see
quite a number of drafters at work, and
I hope the effort succeeds. In that
case, I think very many speeches are
now no longer required. It is not the
first occasion when the Fundamenta.
Law of our land as enshrined in our
Constitution is being challenged by the
thousand-year old Law of Manu. This
is not the first time when it has
happened in our country. Sir, the
roots of this problem have been spokey,
about here by so many Members
The roots are not to be found jn thi.
question only on reservation of jobs
the roots lie in social pnad economic
oppression. And 1 am acutely con
scious of the fact that this social ane
economic suppression, oppression, ex-
ploitation which exist in our gociely
are not going to be overcome in a day
and it is not going to be solved even
by a resolution of this August House.
But the compulsion of the moment is
that fire is burning, a conflagration is
going on in the Western part of our
and North Eastern part of our coun-
country and it is cur bounden duty
to do everything possible to see that
that conflagration is put out.

Something happened in the Eastern
and North Eastern part of our coun-
try, which has stjll not subsided, which
has been going on and on for over
one and a half years. I do not go
into the merits oy that question, but
there is no doubting the fact that it
is something which has threatened
the concept of national unity apd
national integrity that we all cherish.
And now at the other opposite end of
the country, on the Western side, we
find something similar happening,
taking yp a differen; kind of issue,
Sometime when passions cool down,
may be, you should do some mssess-
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ment, some study of the fact of how
it {s that for example in Assam this
jssue, which later became such a big
jssue of agitation, the so-called
foreigners® issue, was never raised ill
1980. Elections were held in 1977,
Assembly elections and Lok Sabha
elections were held in 1878 on the
basis of the same voters’ list. Nobody
ever raised this question of foreigners,
and raised it to the level of a State-
wide disturbance. But suddenly from

1980 it began.

This question of reservation in post-
graduate medical colleges is also, as
you have heard here, something which
was introduced by the Janata Gov-
ernment in 1975. Then how is it that
nobody picked it up and made it into
such an issue of conflict and clash till
19807 So, I suspect very strongly—
and I have no means of proving it;
but 1 suspect very strongly—that it
is not simply just a matter to be
studied on the surface. There are
some forces at work in our country—
we have saigd it here many times
before—who are out for destabiliza-
tion, for wrecking the unity and
integrity of this couniry. And there
may be internal forces; there may be
externa] forces at work also.

I must say one thing which, I hope,
will not be taken amiss. At this
particular moment when the fire has
been lit in Gujarat, and the fire is
burning ang attempts are made to
spread the fire even into adjacent
Stateg like Rajasthan and so on, with
all due respect to the Prime Minister,
I don’t think that this was the correct
moment for her to come out with the
staiement about merit, and the fact
that we are always for merit also; we
don’t want to denigrate merit. Who
wants to denigrate merit. Nobody.
But this statement in which she has
said, “this peservation was meant to
be a sort of a crutch to help weak
People to walk; but we should not get
usec‘! to crutcheg for all times to come,
ete."——well; it js all right, of course,
In theory. I am gure the people who
are concerneq themselves don’t want
the crutches for all times to come;

they want to come up to a status of
equality with other people and throw
away those crutches. But let ug be
practical, Is there any such prospect,
realistic prospect in the near future?
Can you gee it before you? It will
take g good long time. So, I would
have preferred it if the hon. Prime
Minjster had saig this some other
time. Yes; some other time she could
have expresseq these thoughts. Why
1 am saying this, ig this: at this par-
ticular moment her coming out with
this statement may be misused and
distorted by people there who are
interested in keeping this trouble
going. If they are only temporary
crutches, well, why not try to see that
these crutches are done away with?
But this House at least—whatever
anybody may say outside—cannot,
under any circumstances, make any
sort of a compromise with any ques-
tion of diluting or weakening or
giving up of the policy of reservatjon
which has been adopted in the Con-
stitution and by this House. As was
mentioned here, some years ago, ie.,
18 or 19 years ago when the aggres-
sion had taken place, we adopted a
resolution, with everybody standing.
We passed a resolution standing here,
and took a pledge in 1962; and it is
my humble request—you may ignore
it—that at the end of to-day’s discus-
sions we do the same and adopt a re-

lution which, 1 fervently hope we
will be able to do. Here too, as aggres-
sion is being committed. A war has
been declared against the Harijans,
scheduled tribes and the poorer
sections. Then let us, to-day also,

ve some encouragement and strength

those people by passing that resolu-
tion, with everybody standing up in
this House. T would suggest that,
humbly.

Now, the figures have already been
given. I go not wish to repeat them
about the actual state of affairg in
Gujarat as regards these reservation
of seats; and how ridiculous the posi-
tion js. Anybody can say that they
have been threatened, gwamped by
Harijans or CS & ST people. Only 25
per cent of seats, 110 geats out of
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347 in the Post Graduate courses
were kept reserved; and out of them,
as somebody said here, only 37 peats
have been filled and the rest has
been added to the general quota. Out
of 737 posts of Professors, Assistant
Professors, Associate Profesors and
Tutors in five medical colleges, only
22 are held by SC people and 2 are
held by ST people, This is the reality;
and on the face of it, I am afraid, I
cannot approve of the attitude of the
State Government; on the fact of
these facts, I cannot approve of the
action of the State Government in
trying to appease these agitators by
giving them farther concessions, in
doing away with all that, what is
transferability ang carry forward and
all that which were all there, It has
not helped to quieten the agitation
In fact, some people feel that by their
agitation we have been forced to give
certain concession; if intensify
this agitation, they wlltl'hey get some
more. So, this policy of appeasement

i:nogoodmdreertﬂnlymdem

Mr, Vajpayee had mentioned this
fact. 1 am also going to mention it
and then you cap see how the
chauvinistic feeling of some upper
class is; how far it has gone. They
object to these reserved seats, but
they do not object to what are called
donation geats which are given Ly
doners by paying money; they do not
object to that? (Interruptions), They
only objert to the seats which are
kept reserved for SC&ST people.
(Interruptions) That is exactly what
I say.

The state of administration there,
of course, should be explained to us
in more detail by the hon. Home
Minister. What ig going to happen
now? Can we rely on this adminjs-
tration and the condition in which it
is to handle this situation? Mr.
Daga had made very serious charges
there about wvarious bureaucrats,
officials, police officers and others who
may be actually colluding, because

this is not our first experience of riots
and disturbances, Weaker sections,
Harijang, and Muslims know to their
cost that in all caseg when such
circumstances develop, how at least
a part, I do not say the entire adminis-
tration, but certainly a part of the
administration and certainly the police
force do not play a role which they
are supposed tc play in the Secular
States. The same thing is found by
our people who have been there.
Mr. Bhupesh Gupta also went there
personally. He had heard endless com-
plaints about how some incidents took
place which were gituated a long
distance away from the Harijan
basteeg but the police had gone 1o
those bastees and beaten up people
there and arrested them. I, as a
trade unionist, am also deeply dis-
tresseq by the fact that the workers
have been so seriously givided that
the Ahmedabad textile mills came 1o
a stop because all the workers of the
Spinning Department who happen t0
be Harijang refused to go to work,
because there was no protectlion.
They said, “Until we get protection
and normalcy is restored, we cannct
go to work in the mills” Almost the
entire labour force of the Spinning
Department in the various textile
mills stayed at home and could not
go to work and as @ result of thai,
the mills were closed.

Normally, of course, when produc-
tion in the mills gets interrupted by
such factors, then the mill-owners are
very anxious to see that somehow
or other normalcy is restored, pecause
they suffer some loss because of that.
But this time I find that nothing is
there of that sort. Nobody is bothersd
about it. Some gsuspicion is definitely
aroused.

I was very agreeably pleased, T
should say, to hear the gpeech made
today by my friend Shri Atal Bihari
Vajpayee, and I wish that the senti-
ments which he expressed here and
the appeals that he made here were
also  faithfully followed hy the
followers of his party down below. I
am not saying that for scoring a point.
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We have got our own reports. Our
people are there, Our people have
visiteq those areas. I do not doub}
Shri Atal Bihari ¥ajpayee's honesty
or veracity at all in this matter and
I am very glad that he has spoken.
the way he spoke. But you see that
in all parties there are people who do
not follow what their leaders say.
Al] I am saying is, here a fire is
burning; a fire is burining, Thercore,
1 would be very happy if what he has
said here is really followed by his
followers down below. Because that
is not our report at all.

This problem of some posts and.

some seats and all that is not going
to solve this problem. That §s all I
wish to say. It is a much deeper
problem, social and economic problem
in our whole society and there is a
type of informal reservation of seats
also which is not sanctioned by law
or by Constitution but there also we
find that the same mentality operates.
Can I give you two examples of
Scheduled Tribes and Adivasis, partj=-
cularly of the Santal Paraganas and
Chota Nagpur of Bihar? You see,
there is an agreement there that if
the lands of these people are acquired
in order to construct a project, a
bublic sector project or a something,
then, at least apart from compensation
that is given for the land which is
statuorily given, at least one member
of each family which is dispossessed
will be given a job in that project.
That is a type of—you can call—
reservation, It is a sort of promise
of reservation without any law
behing it to justify it.

Recently, a couple of weeks pack,
an incident took place at Balrampur,
in Hazaribagh District firing took
blace and people were killed. It is
only due to the fact that the Central
Coalfields which is a public sector
undertaking snd which ig a party to
this agreement, declded not to im-
plement it. Naturally, people get
excited and agitated and there was
some trouble and firing took place and
people were killed. And in the
Eastern Coalflelds near Lalmati they

are ecarrying out this agreement
fajthfully. Somebody here decided
that they would not follow it up.

What is happening in Jameshedpur?
There are 10.000 contract labourc-e.
The point js, they are Adivasis and
tribals. They are scheduled Tribe
people and their welfare has to be
looked after by our Government.
There was an agreement signed in
Jamshedpur by all the managements,
of TELCO, Tin Plates TISCO; every-
body is a party. I have a copy of the
agreement with me, signed by them,
that in those jobs which are per=-
manent jobs, of a perennial nature
the contract labour will be absorbed
as regular workers, in those jobs.
TELCO has formally carried jt out,
Tin Plate has carrieq it out, the Tube
Company has carried it out. But
Mr. Rusy Modi, Managing Director
of TISCO, he refuse to carry it out.
They are Adivasi workers. It is some
tvpe of employment opportunity
opening for them. They are getting
agitated. Police did a lathi charge.
Our veteran Kedar Das died as a
result of it. Is it a joke or what?
Whom does this Rusy Modi want to
win over? 1Is he trying to win the
Government over, or Mrs, Gandhi over
by issuing a statement? “Out. It
Is all a conspiracy of the Communists.”
The Adivasis, poor dgown-trodden con-
tract workers are wanting to get the
jobs which they were promised and
Rusy Modi, because he is the boss of
Tatas the Government is afraid of
laying a finger on him and he is
allowed to get away with this kind
of contemptuous attitude towards
these Adivasis and Scheduleq Castes
people. A debate or a resolution here
may not solve the problem, but all
we can do, is, let us pass a resolution.
That is good, as far as it goes.

I do not want to take more time,
but I will end by making two sugges-
tions. One, I have said already. If
you adopt a resolution, please consider
at least whether we should pass that
resolution in all due solemnity by
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standing up, as we did at the time of
the Chijnese aggression, I also con-
sider this to be an aggression on a
huge section of our people who happen
to be downtrodden,

Secondly, I endorse the, suggestion
made by a member over there that
instead of each of ug belonging to
different parties visiting Gujarat
separately and coming back and
issuing a press statement or holding a
press conference—you cannot prevent
anybody deing that, but why not for
a change—I would have liked it to
have happened in Assam also last
year, if we could have done that—let
the top leaders at the national level
of all those parties who have got a
firm commitment to secularism and
to those principles which are enshrin-
ed in our Constitution, who are for
national unity and integrity, let all
those leaders from that side and this
side—] am prepared for it; our party
1s prepared for it—let ug go together
in one common mission or group to
the affected spot. Let us go together
and appear before the people together
and appeal to them. What will they
do to us? Wijll they attack us? Let
them attack us. Will they throw
stoneg at us or beat somebody? We
should say, we are prepared for it.
But if we go there together and tour
those affected places together like
that—please don’t say ‘security’, this
ang that; Mahatma Gandhi had the
courage to do this kind of thing all
by himself when there used to be
trouble anywhere—if we go together,
1 am sure it will have a big, decisive
impact on the ©people. It will be
possible to isolate the real people who
are trying to create trouble and it
wil] make sense to the general mass
of the people who are good people—
some of them may be misled—but
peace can be restored; normaley can
be restored. I would commend from
my party that course of action for all
of us to follow.
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Please

sit down. I appeal to you to sit down,

MR. DEPUTY-SPEAKER:

20 hrs.

deterjorate the
situation that may be prevailing in
Therefore, I woulg very

much like to say, let us not give im-
portance to emotions, but to reasoning,

should not further

Gujarat.

previous

the

On
occasion the hon. Speaker allowed five

(Interruptions).

We have now

allowed another discussion to solve
the problem, not to fight among
(Interruptions)

hours' dijscussion.
ourselves,
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“In the evening, around 6 p.m.
about 460 women and children were
loaded in two trucks and one BSP
Bus and taken to the forest of Man-
pur, about 40 kms. away from the
township. These women and
children were forcibly left behind
by the police in the deep forest,
which is wolf-infested, at the banks
of Kotri river, which is dry.
Women ang children were literelly
draged out and thrown out in the
open, Many women and chjldren
sustained injuries. They were left
in groups at three different places=
KHARGAON, PANKHAJUR AND
KOTRI RIVER. In a taped inter-
view, many women and children
broke down while narrating their
harrowing experiences, They had
to treck back to their destinatjons.
Twelve women and children were
still missing at the time of writing
this report. There was no water in
the vicinity. While tracking back
to their destination, many stopped
the Transport Bus coming from
Manipur, which wag also the last
bus. The Bus driver and conductor
refused to take any of these
labourers, as they had been in-
structed by the police not to help
these labourers trecking back to
Dalli-Rajhara.

The women complaineq that the
police had misbehaved with them,
threatening to shoot them. While
many children, who could pot re-
main hungry for such a jong time,
hag to be fed with leaves ete®

They had to be fed with leaves,
ete., from the forest,

SHRI ERA ANHARASU (Chengala-
pattu): Who is the author of the

Report? Are we to believe the Re-
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port? What ig this? How is the
Deputy Speaker allowing such a Re-
port? What is the relevaney of the
Report? Deputy Speaker should ask
these things. (Interrupions),

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P, VENKA-
TASUBBAIAH): What is this?

MR. DEPUTY-SPEAKER: 1 would
very much like that extraneous things
are not brought. All the hon. Mem=-
bers may kindly not bring in exire-
neous things.

SHRI GEORGE FERNANDES: We
are not bringing any extraneous
things. There is nothing extraneous.
These are Harijans ang adivasies and
the treatment you are giving.

MR. DEPUTY-SPEAKER: s that
the situation unfortunately in Gujarat,

SHRI INDRAJIT GUPTA: Unicn
leader has been detained under the
National Security Act., He was lead-
ing the movement of these workers.
That cannot be denied.

MR. DEPUTY-SPEAKER: 1 want
to ask you is it because of this that
Gujarat trouble started?

SHRI INDRAJIT GUPTA: Is Re-
solution about only Gujarat? (Inter-
ruptions).

SHRI GEORGE FERNANDES: Do
you want to treat symptom and not
the disease? (Interruptions),

MR. DEPUTY-SPEAKER: I would
very much appeal to you, let us not
take political advantage. Every one
of us ghould feel ashamed as to what
is happening in Gujarat, Rajasthan
or Uttar Pradesh. There is no two
sided opinion on this issue. Every
one should agree. Let ug discuss it
in a cordiel atmosphere so that we
can fing a solution to this problem.
That is what T want.

(Interruptions)

‘When we do not allow discussion there
is big furror and when it is allowed,
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it further damages the situation.
Therefore, I would make an appeal
that these discussions are allowed
only to discuss gnd find a solution to
the problems of this country.
(Interruptions)

Mr. George Fernandes has mentionad
about it in the course of his another
speech. I have heard, (Interruptions)
I am only trying to help you so that
there js a cordial atmosphere and we
discuss it in an impartial way.

SHRI GEORGE FERNANDES:
“While many children....(Interrup-
tions),

MR. DEPUTY-SPEAKER: Why do
you mention it here? You mention
it on gome other occasions. This is
not a correct procedure. If he wants
to read the report, wherefrom js the
repot?

SHRI GEORGE FERNANDES: This
is the report from the People’s Union
of Civil Liberties. It is headed by a
former judge.

MR. DEPUTY-SPEAKER: You
place it on the T3ble of the House. I
shall see the authenticity of it and
then only you can continue with it

SHRI GEORGE FERNANDES: I
will place it on the Table of the House,
(Interruptions).

MR. DEPUTY-SPEAKER: It is
not a correct procedure, You place
it on the Table of the House, It will
be examined I will not allow you to
read that report.

THE MINISTER OF HEALTH AND
FAMILY WELF (SHRI B. SHAN-
KARANAND): I tell the House
that Mr. George Fernandes is making
capital out of the issue of atrocities
committed on Harijans....(Inferrup-
tions).

MR. DEPUTY-SPEAKER: He
cannot read the report. He will place
it on the Table of the House, I will
see the authenticity of the report and
then only 1 will allow it.

SHR] GEORGE FERNANDES:
Under what rule? You can ask me to
authenticate the report. How can
you say, I cannot yead from the
report?

THE MINISTER OF COMMUNICA-
TONS (SHRI C. M. STEPHEN): It
cannot be placed on the Table of the
House. . .. (Interrupions).

MRBR. DEPUTY-SPEAKER: If you
want the rule, I can tell you the rule.
Under residuary rules, I will not
allow jt.

SHR] B. SHANKARANAND, Mr.
George Fernandes, don't play with
the live of Harijans.. (Interruptions),

MR, DEPUTY-SPEAKER: You can
continue with your speech.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): Whatever he has
read must be expunged from the
record. (Interruptions).

MR. DEPUTY-SPEAKER: 1 will
go through the proceedings. You
continue your speech.

SHRI GEORGE FERNANDES: On
what? (Interruptions),

MR. DEPUTY-SPEAKER: You
continue your speech on the Motion.
1 appeal to Mr, George Fernandes to
cooperate.

PROF, MADHU DANDAVATE
(Rajapur): You can ask him to
authenticate the report. How can you
prevent him from reading the report?

SHRI ATAL BIHARI VAJPAYEE:
How ¢an you prevent him from read-
ing the report?

SHRI C. M. STEPHEN: He should
be relevant, he cannot pe irrelevant.
(Interruptions).

MR, DEPUTY-SPEAKER: I will
not allow it. (Interruptions). I have
already said that Mr. Gearge Fernan-
des cannot read that report. He can
only speak on the Motion.

SHRI INDRAJIT GUPTA: Under
what rule can you prevent him from
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reading the report? (Interruptions)
MR. DEPUTY-SPEAKER: You pro-

ceed, It is not the atmosphere......
(Interruptions).

AN HON. MEMBER:
possible?

How is it

PROF, MADHU DANDAVATE: 1
am rising oa a point of order. Any
Member speaking in the House on
any subject is entitled to make quo-
tations, Sometimes one makes a
quotation from the book and some-
times from a report. All that is
done. If anybody has a doubt, all
that he can do ig that he can demand
that it may be laid on the Table of
ithe House, He hag to authenticate
it.

MR, DEPUTY-SPEAKER: When
he began to read that report, I did
not object to it. Then he read the
report, I found there were certain
allegations, some ill-treatment to
Adivasis, they were threatened and
all that. When he read that, I found
that there were so many objections.

Mr, Dandavateji, do you agree that
what he reaq is relevant? 1 will not
allow anything today. He takes
political advantage, (Interruptions).

SHRI GEORGE FERNANDES: Do
you want me to speak what you like
me to speak? I want to speak. Not
that you want me to speak or they
want me to speak.

AN HON, MEMBER: Under what
rule you prevent him from speaking?

SHRI P. SHIV SHANKAR: Mr.
Deputy-Speaker, Sir, the Resolution
before the House is that this House
expresseg its concern at the sitgation
arising out of the agitation and vio-
lent demonstrationg against reserva-
tion of jobs for scheduled casteg and
Scheduled Tribes in Gujarat, Rajas-
than and other parts of the country.
Other parts of the country is with
reference to the reservation of the
jobs. This is the Issue,

Sir, it this is the issue, may I bring
to your kind notice Rule 179;
“The discussion on a resolution
shall be strictly relevant to and
within the scope of the resolution.”
If this is the Rule, he cannot say
anything and everything under ihe
Sun,

MR. DEPUTY-SPEAKER: Your
point of order is in order,

point of order js in order. Mr. Ferna-
ndes, you continue your speech.
(Interruptions).

MR. DEPUTY-SPEAKER: I rule his
point of order as in order.

AN HON. MEMBER: What is the
point of order?

SHRI GEORGE FERNANDES: Will
you please tell me what I should
speak? Please tell me my speech. I
am not accustomed to reading my
speech. Please tell me what I should
speak. I will repeat that. You say
and I will repeat. (Interruptions) you
say, Mr, Deputy-Speaker, what I
should speak and I will repeat.

MR. DEPUTY-SPEAKER: Please sit
down.

SHRI GEORGE FERNANDES: 1
will not sit down.

MR. DEPUTY-SPEAKER: Then I
Will call the next speaker.

SHRI GEORGE FERNANDES: How
can you? I am on my legs. How
can you prevent me from speaking?

MR. DEPUTY-SPEAKER: I have
asked you to proceed. But you are
refusing to proceed.

SHRI RAM JETHMALANI: How
can you sustain a point of order be-
fore you have heard every one?

MR. DEPUTY-SPEAKER: Nobody
need speak on the point of order.

SHRI RAM JETHMALANI: The
Law Minister got up on a point of
order, (Interruptions).

MR. DEPUTY-SPEAKER: I will al-
low only if I want to know the opi-
nion. I can give my ruling, and I
have given. Now he can continue.
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SHRI RAM JETHMALANI: You
must hear us,

SHRI GEORGE FERNANDES: Mr.
Deputy-Speaker, please do not com-
pel us to take steps which we would
not like to take. We want to res-
pect your office, we want to respect
the Chair. Please do not act as the
stooge of these people,
tions)

MR. DEPUTY-SPEAKER: 1 am
sorry; this expression will not go on

record.
(Interruptions).

MR. DEPUTY-SPEAKER: Mr.
George, are you going to continue your
speech?

SHRI GEORGE FERNANDES; B5ir,
I say 1 respect the Chair....

MR. DEPUTY-SPEAKER: Do you
want to continug your speech?

SHRI GEORGE FERNANDES: I
want to,

MR. DEPUTY-SPEAKER: I do not
mind whatever you call me. That is
allright. You continue your gpeech.
You gre my good friend. That is
alright, (Interruptjons)

AN HON. MEMBER: You cannot
say under the rules, I am quoting a
specific rule. (Interruptiong)

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Before I
start speaking, I want to draw the
attention of the hon, Members oppo-
site t0 the words that have been used
and the attitude that is being  dis-
played before them. I am not mak-
ing any comment. I just want you
1o note it. Why did we have this
debate? I am not interested in the
specific words used in the Resolution
or the motion or whatever it is. As
you yourself have stated—even though
I was not in the House, I was listen-
ing to th peeche till I came here
and, of course, after I came here—
with some minor exceptions and tau-
nts, to which T do not want to
refer now, I do not think this is im-
partant in the context—there was a

4

(Interrup-

genuine desire that we should come
to some understanding, that we
should, if not take some action, at
least exhibit an attitude which would
try to help to defuse the situation in
Gujarat and in other places where
such incidents are taking place, This
was the purpose of the debate. Quite
often when people want a discussion
we are hesitant to allow it, it is
not because we are worried about what
they will say or the criticism they
will mount but because of this doubt
that the situation may become worse.
This i# a moment when tension is
high on this particular issue on all
sides, At first I had not thought of
speaking, but after hearing my hon.
friend opposite and also Shri Vaj-
payee, 1 thought I should say a cou-
ple of words. Anyway, I am not on
that issue now. I am not speaking
on the question of reservation. I think
that our attitude hag been made very
clear in quite unambiguous terms in
this House, in the Rajya Sabha and
in all outside forums.

SHRI RAM VILAS PASWAN:
Merit.

SHRIMATI INDIRA GANDHI: I do
stand by what I said on merit. 1
think the whole point of what we are
trying to do, the manner in which we
are trying to help—I admit that we
may not have succeeded and we may
not have done it fullv. But the point
is that merit exists in all our people,
but merit has not always been able
to come up because opportunities
were denied. This is the whole ques-
tion. Why do we have reservations?
It is not for the fun of having reserva-
tions. It is because certain opportuni-
ties and privileges were denied 1o
groups of people that we wanted to
help them to make up. That is what
I meant. There is no question of
removing reservations or suspending
any other help. These wera measu-
res to help certain under-privileged
communities. So long as their posi-
tion does not improve these measures
and others will have to be taken.
Otherwise, we would not have con-
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tinued reservations, We could have
very well said, ‘We have tried for 15
vears, That is over and we do not
continue, But we have 'continued
them because we found that the need
still exists. But, at this moment I
do not want to discuss this question.

Let us recall how this present situa-
tion was sparked off. ] agree with
the hon, Members that there is a
fbasic attitude. There is discrimina-
tion in thought and action and such
attitudes of mind have to be fought
by us, My attention was drawn to
the case of a handicapped young
man who gecured a first clasg and got
a gold medal but this particular post
to which he aspired was a reserved
one. But that was no reason to
start an agitation. In no way do I
support the agitation or what they are
doing. But when there is such a
case, we should look into it and see
whether some way out can be found.
This is all that I meant. I do not
think that there was any misunder-
standing about my words, either
amongst the Harijans or others. I
am sorry that some people have
sought to create that misunderstand-
ing. However, that is beside the
point. The point is: what are we
trying to do in this debate? Has Mr.
George Fernandes’s gpeech helped in
creating the atmosphere which all
members, even including Mr. Vajpayee
have tried to create?....

PROF. MADHU DANDAVATE-
Why ‘even’?

SHRIMATI INDIRA GANDHI: I
think an hon. Member opposite hin-
ted at what I mean by ‘even’. I do
not want to elaborate because I do
not think that we should get into
polemics,

The other question is: just when we
are thinking of together to pass
a particular resolution, is this the
atmosphere to create? This is the
point which you, Sir, were trying to
make. This is the point which all
of us want % clarify, I have not geen

this particular report which Shri Fer-
nandes is reading. Mr, Chairman said
that the hon. Member has quoted
from it before. Hon. Member could
have mentioned it at some other time
but not at thi pariculars moment when
the entire objective is to create an
atmosphere of calmness, of cool-
ness, of co-operation, to solve a
question which is not merely confined
to Gujarat or Madhya Pradesh but
which is a national question. Apart
from the atrocities, the hardships
which the Harijans or the tribals in
other areas have suffered, there is a
bigger question.

The hon. Membear opposite referred
to national intergation, What is hap-
pening now is striking at the very
root of national integration.

These are the matters we have to
consider, I can only add my voice
and appeal that the hon. Member
opposite. ... Sir, in spite of your al-
lowing me, to stand, he has not yiel-
ded......

SHRI GEORGE FERNANDES: 1
thought the Prime Minister wanted
to make some submission on the point
or on something that I had said ....
(Int2rruptions)

SHRIMATI INDIRA GANDHI: No,

I am not making any such points.
That is not important.

MR. DEPUTY-SPEAKER: I am
very happy that you are at least
smiling now. Mr. Fernandes,

PORF. MADHU DANDAVATE:
Neither of them is yielding.

SHRIMATI INDIRA GANDHI: 1
wag asked to speak. Before I sit
down I want to make one more point,
So far ag I have heard the speeches,
I have not heard from any Member
whether he is supporting the bandh
on the 25th or whether he is willing
to call for itg withdrawal, This
point needg to be clarifled.

SHRI GEORGE FERNANDES: I
think Mr. Deputy-Speaker let me
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first of all state that I did not intend
to say what I said about you,

MR. DEPUTY-SPEAKER: Thank
you very much.

SHR] GEORGE FERNANDES: Hav-
ing said that, I would also....

MR. DEPUTY-SPEAKER: You are
withdrawing it.

SHRI GEORGE FERNANDES: Yes,
Sir. Having said that, I would like
to submit—7I think the Prime Minis-
ter....

SHRI RAM JETHMALANTI: This is
the effect of the Primz  Minister's
speech. At least this had a good
effect.

S1RI GEORGE FERNANDES: I
think the Prime Minister made the
point that the issue is not Gujarat or
what is happening there alone but it
15 so much a basic question. That is
precisely what 1 wag trying to dis-
cuss. Only the Prime Minister un-
derstood me and none else under-
stood me.

SHRIMATI INDIRA GANDHI: 1
entirely agree with the hon. Member.
But I object {0 his manner of putt-
ing it.

SHRI GEORGE FERNANDES: 1
am glad that we always differ on the
manner of putting things. This is
nothing new. This has been going
on for geveral years, But, I am glad
she confirms again what 1 said that
she is the only person who differs
with the manner of putting things.
All the rest of it she did not under-
stand and she was keeping on wav-
ing her hands and asking us to keep
quiet. But the irreprehensible
Minister who never makes the tele-
phones work came up with a howler.
which I do not know whether you un-
derstand or not.

MR. DEPUTY-SPEAKER: Please
rémain in Gujarat.

SHRI GEORGE FERNANDES: Sir,
I will read the last sentence.

MR, DEPUTY-SPEAKER; There
will be confusion.

SHRI GEORGE FERNANDES:
There is no confusion on the issue,
This is what the Prime Minister said.
This is an issue which will have to
be settled.

MR. DEPUTY-SPEAKER: 1 am
making an appeal to you. Please do
not read that.

SHRI  GEORGE FERNANDES:
There are no sentiments involved, We
are concerned with certain basic pro-
blems at the moment which are
bothering the country. If someone
comeg with a document and cuotes it,
it is said that he cannot quote this:
that cannot be quoted What the hon.
Prof. Dandavate said was a yuyotation
frim Shri Parelal or whatever js said
by the hon. Member from the other
side.. . (Interruptions)

MR. DEPUTY-SPEAKER: Please
be relevant to the subject.

SHRI GEORGE FERNANDES; I
think that point has been cleared. The
relevancy hag been resolved. It is
relevant.

SHRI HKL BHAGAT (East
Delhj): Sir, Rule 353 is clear that
anything said should net be defama-
tory.

MR. DEPUTY-SPEAKER: T will
take care of it, Mr, Bhagat. This is
my personal appeal to you Mr.
George, Please do not spoil the good
atmosphere.

SHRI GEORGE FERNANDES: I
do not want to got into this situation
of the gocalled atmosphere. Let me
be frank, Let us not fool ourselves.
There is nothing called atmosphere
everywhere. We look at each other.
I am not interested in that kind of
a situation. I am interested in deal-
ing with the basic problem, That is
the harijans and adivasis and shudras
in this country are af the receiving
end in every sphere of life and in
every sphere of activity. That is a
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fact. There are atrocities against
harijans and when the present Prime
Minister was in the Opposition, she
had to go through muddy area and
then get on the back of an elephant
to have a look at the way the hari-
jans were dessimated in Belchi. They
had been dessimated in Pipra and
they had been dessimated in Afalla
and they had been dessimated in
umpteen different places. How can
you therefore geparate these two
issues? How can you say that let us
discuss Gujarat and create an atmos-
phere or look at each other? How
can you say that let us forget all that
happens everyday? Let us not for-
get the shooting of the adivasis in
Goa and everywhere. Let us not for-
get the kind of harassments with
which the adivasis were subjected to
at Teliraja. How can you? Babu
Jagjivan Ram hit the nail on the
right spot. Two days ago or three
days ago, he spoke perhaps in Luck-
now and he hit the nail at the right
spot. How can you run awav from the
realities? How can you run away
from these facts that in this country
ihe ‘Shudra’ ig at the receiving end.
It he is at the receiving end socizlly
for centuries and now when you try
to provide him with some economic
relief people are trying to deny him
that economic relief which the Cons-
titution and the will of this House
expressed at varlous stages provided
him with.

This, Sir, is the crux of the prob-
lem. Therefore, logking at the Guja-
rat problem in isolation will not take
us anywhere, There is no differing
in so far as the broad sentiments
that are being expressed are concern-
ed but unless you bring about a de-
bate and not merely a debate but a
qualitative change in the attitude; of
those who because of caste and money
—and, perhaps, to some extent be-
cause of English but primarily because
of caste and money—have cornered
power and authority in this country.
There is no solving the basic problem
which one sees everywhere of which

Gujarat is but a symptom. As Mr,
Vajpayee wished to say every party,
every organisation, every com-
munity, every town, every vil-
lage and even a trade union which
is a class organisation js today divi-
ded on some of these issues which
are related not merely to economic
but to basic social problems, There-
fore, while we want that problem in
Gujarat be resolved the resolution of
Gujarat will not come about—we have
this problem evrywhere—unless
everyone here, every political party,
commits to certain basic and redical
changes that are necessary and those
radical changeg not only in the social
and economic life of this coun-
try but in the total appro-
ach in terms of dealing with
people, in terms of talking to people
and in terms of putting across. As
Prof. Dandavate wished to say that
ultimately people judge the whole
system, the whole social system in
this country and not what is written
in the scriptures but how people are
being treated in everyday life.

Let me alsg make the point that
mere equality of opportunity in the
Indian situation is once again trying to
fool those who have been denied that
equality of opportunity for hundreds
of years. This country needs to ac-
cept as a matter of principle preferen-
tial opportunities, special opportuni-
ties, to those who have been denijed

these opportunities for genera-
tions.
Therefore, Sir, while I would go

along with any Resolution that this
House unanimously wants to adopt
1 would also urge that the issue be
discussed in all its ramifications if
necessary. If there is going to be a
difference of opinion amongst us let
the difference of opinion be expressed
because it is being expressed outside
thie House everyday by all of us. So,
let it be expresad and while commit-
ting ourselves to the equality
of opportunity let us also find out to
what extent preferential opportunities
could be given to those who have
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SHRI CHITTA BASU (Barsat):
The situastion which hag developed in
Gujarat and which is likely to spill
over to other parts of the country
pertains to a fundamental issue, What
is at stake today is the basic values
of life? What is at stake today is
the basic concept of national integra-
tion? ‘The SC&ST are an integral
part of the Indian society, rather to
say the Indian nation-hood. Unfor-
tunately, the history has it that the
vast masses belonging to SC&ST
have been subjected to various kinds
of social disabilities and inequalities.
They have been victimg of socio-eco-
nomijc exploitation for ages together.

Now the principle of reservation is
not only a constitutional obligation
but an article of faith. It is the
commitment of the mnation, Now a
movement has already started to do
away with the reservation. Assum-
ing that the reservation is a gift, as-
suming that the principle of reserva-
tion is something by way of a gift of
one section of society to another sec-
tion of society which is weaker,
this concept is pernicious. The prin-
ciple of reservation is not a matter
of grace, ig not a matter of greed, is
not a matter of gift, but it is a legiti-
mate Tight of the SC&ST who have
contributed to the existence of the
Indian mnation, This fundamental
basis has to be understood; and if we
can understand this fundamental basis
of society, then we can change our
attitude towardg them. Unfortuna-
tely, the upper caste still believe that
they are merely an object of pity,
that they are merely an object of
grace., That attitude has to be chan-
ged. Thier flesh is the flesh of the
Indian nation-hood; their blood is the
blood of the Indian nation-hood. We
cannot emerge ag Indian nation-hood
excluding this section of our Indian

population, That being so, the prin-
ciple of reservation ig our national
commitment.

It is good and gratifying to know

MARCH 18, 1081
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that the Home Minister made g state-
moent saying that the principle of reser-
vation is not negotiable. For me it
is not adequate enough. The entire
Parliament should again proclaim
that, in no circumstances the princi-
ple of reservation enshrined in our
Constitution cannot be done away
with unless and until these vast mas-
ses of our people require it. It is
not a question of time; it is not a
question of the time limit. So long
ag they are not brought on par with
other sections of the society, this
principle of reservation should con-
tinue. Unfortunately, some theories
are being advanced. The theory of
caste, the theory of merit, the theory
of economc criterion all are there.
Allow me to say permit me to go on
record that these are alibis to dilute
the basic principle ol reservation which
is of a preferential nature, There
should be a preferential system, It js
not only a quesion of a college, There-
fore, I urge upon the Prime Minister
that she should not fall a prey to this
kind of theories of economic criterion,
theories of class, theories of merit,
That goes against the very principle
of reservation which is meant basi.
cally and completely to the princi-
ple of preferential treatment to this
weaker sections of our community.
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MR SPEAKER: It is qute clear
The Resolution is quite clear

st U Paemw oA ¢ s o

MR SPEAKER: It 1g with the con-
went of all the partieg it has come put.

MR SPEAKER: Do those hon
Members, who have moved their
amendments, want to withdraw them?

SHRI BHERAVADAN K GAD-
ITAVI: Sir, I do not wanti {o press my
amendment No 1

SHRI NAVIN RAVANI:; Sir, I do

not want to press my amendmeni No.
2

SHRI SURAJ BHAN: Sir, I do not
want to press my amendment No 4.

MR. SPEAKER: Have the hon
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Members the leave of the House to
Pwithdraw their amemdments? .

_SEVERAL HOM. MEMBERS: Yes.
MR, SPEAKER: All right.

Amendments Nos. 1, 2 and 4 were,

by leave, withdrawn,

MR. SPEAKER: I shall now put the
Government amendment moved by
Shri Zail Singh, to the vote of the
House, the question is:

“That in the Motion,~
after “expresses its concern”

for “at the situaljon arising out
of the agitation and violent demon-
strations against reservation of
jobs for Scheduled Castes and Sche-
duled Tribes in Gujarai, Rajasthan
and other parts of the country”

Substitue: —

“and anguish over the situation
prevaliing in Gujarat over the re-
servation issue. It reiterates its
firm commitment to the national
policy on reservations as enshrined
in the Constitution, Th: reported
incidentg of violence destructiong of
property and atrocities against
Scheduled Castes and Scheduled
Tribes are against our very culture
and go contrary to the principle of
non-violence which the Father of
the Nation preached and for which
he has sacrificed his life,. To up-
holg our tradition, it is the pri-
mary duty of every citizen to sirive

pMGIPMRND—L—71L8—27-6.B1— Bgo

for restoration of peace and nor-
maley and make united efforts a
the national level.”

SHRI INDRAJIT GUPTA: Let u:

stand up and adopt it.

MR, SPEAKER: It is unanimously
passed, by standing up.

The motion was adopted.

MR. SPEAKER: I wil]l now put the
main motion, as amended, to the vote
of the House. The question is:

“That thig House expresses  it:
concern and anguish over the situa-
tion prevailing in Gujarat over the
reservation issue. It reiterates
its irm commitment {0 the national
policy on reservations as enshrined
in the Constitution. The reported
incidents of violence, destruction of
property and atrocitieg against
Scheduled Castes and Scheduled
Tribes are against our very culture
and go contrary to the principle of
non-violence which the Father of
the Nation preached and for which
he has sacrificed his life. To up-
hold our tradition, it is the primary
duty of every ritizen to strive for
restoration of peace and normalcy
and make united effors gt the natio-
nal level.”

The motion was adopted
21.27 hrs.

The Lok Sabha then adjourneg till
Eleven of the Clock on Thursday,
March 19, 1981/Phalguna 28, 1092
(Saka),



